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DATE

15.9.95

e

20.10.97

ORDER

Mp R.Dufta for the applicant.

Mr B.K.Sharma for
The matter is regarding fixation of

pay.‘Application is admitted. Issue

notice to the respondents by registéreg«

post. Written statement on 20.10.95,
List on 20.,10.95 for written state- \
ment and further orders.

Membér

‘......bao"hﬁung..'oo.oo.-o-.oooccocoooto.ogu

" the respondents, .

~

+

-

. Learned counsel Mr R.,Jutta is present

for the applicant. Written statement

has not been submitted.
List on 1.12.1935 for written

. statement and further orders. ,
-.cooaocooo.‘.o.ouco00000-.¢.c000@>-'(0006

Member
(contdsto Page No,2)



S
Er . :
! N .
’
$r - .
It .

PR

c

OFFICE NCLE

S
00_00001\\,&..0000..-0-.'o_o.m

v.dA/TA/bé/RA/NP' ﬁo;

e xg_PagevNo.z :
- vo 175/95 N .":.,‘:"" ’ '\""*‘\.’.
, Joflo o T e
..ooooo*.0.00000004000.0..oao.o.ooogto‘o.'ooonoonoo,o.ooocooioooooi"‘o-!@o
H . \ o LI PR, ' S
o.i‘ovogloot100'00..0000.0..00.’...0..10.‘.‘...‘....0.0“
12,1905 f ¥ ‘ccunéel Mr R.Dutta for
D ertten statement has not been
. fsubmltted Adjourned to 12 1 96 for
_ written statement qnd further orders.'
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12.1.96

. .lm Lo

|16=2-96 .|
: Respondents have not submitted written

' LB
‘ ' None present. Written statement has
not been submitted. AdJourned to 16 2.96

' for wrltten statement and further orders.

.'.":...-_ti'@\l-.‘

r.R Dutta is present for the applicant.

statement. None’is present for them. S
List sf for hearing on 15~3-96. Meanwhiheib
respondents may file written- statement, .. -

Copy of this order be sent to the :
'official reepondents. :
: | i
; . MemBer S
.' | |

- . 1

Counsel of the partles are - -present. ﬂ

‘To. be heard analooously with other simlld?
K

l

cases on 19—4~96. J 2£%L’;.
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-

. None is present for the respon-
dents, Leave note of Mr.R.Dutta learne
cOunsel~for the applicant.

Hearing adjourned to 15=«5-=96.
In the meantime'respondentsimay submit
written statement with copy to the

applicant. ' ;

Membe;

- Learned. muusei Mr.R.Dutta fer

the applicant. ﬁoarnaa counsel ¥r.B.x,
‘Sharma for the respondents..

. Written statement has not submittex

'ﬂr.gharma secks f@t time to file written

gtat m@t ey

List for hearing on i§a6~95;<<jw

In the mantine respondents.may submit
written anatement with copy to the
gapplicant.
HMembor
~
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ORDER ) .

,_,,”__
g e

Mr R. Dutta for the applicant. Mr B.

K. Sharma for the respondents. S
~Written statement has not been submitted.

List for hearing on 7.8.96.

Liberty to the respondents to submit

with copy to the counsel |

written statement
for the applicant.

f ' i

Menber ;

Learned counsel Mr.R.Dutta for the app]._i-;
cant. Learned counsel Mr.S:Sarma for Mr.B.K. '
Sharma Railway counsele. This case has been
iisted for hearing pending submission of
Written statement. Mr.Se.Sarma informs that
written statement are in a stage of readiness
for submission and he seeks adjournment for
submission of written statemente.

List for hearing on 26=8-=96,.

The respondents are directed to,submi t
the written statement before the date wkixk wi
copy to the counsel of the applicante. |

Meél)’e’r

Mr. R. Dutta for the applicant.
Mr. B.K.Sharma has submitted leave of absenc
Written statement has not been submitted. M
Dutta submits that this case requires urgent attenti
by the respondents as the applicant already retir

The of Mr. Dutta

reasonable. It is desirable that this case be dispos

from service. submission

of at an early date.

Contd....
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O.A. No. 175/95

26.8.96 List for hearing on 16.9.96.
. The respondent no. 4 Divisional
a;zl/“i%;DJ\”’q Lo ;Qsz _ Railway Manager, N.F.Railway may be informed
/p,e,,_" cod & Ao PW accordingly. |

Ay 6186An1gﬁewfyé% ' | | ., é%L—ﬂql'

.ﬁ;ﬁ}iE}C\g : Member

trd
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oo, 169096 Learned.counsel Mr. R. Dutta for
.. . . -+ a0 the applicant. . -
. . . v < ¢ . N .t LY
- * oo " Mr.*S.Sarma for Mr. B.K. Sharma,
i e R learhed coulisel for the respondents,
B I IS informs “that - writfen statement is-
R ORI - S T reédy and’ will pe ‘Submitted in" about
S ol I L Gne s ‘week _time. - He therefore prays
e L eLld nd T g nuﬂ-for short adjournment. -

“In the meantime the respondents may

| './t\, ;rw 6\“&) DT Wl Hearing adjounred. to:3.10.1996.
Yn te' i My . aL MY N e .
Lo T S . .

submlt written statement w1th copy

to- the counsel of the appllcant.
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12.2.97

pg

Mr R.Dutta for the applicant. Mr B.
K.Sharma for the respondents.

Judgment and order pronounced by
common order in respect of the 23 Ori-
ginal Applications. All Original Appli-
cations except O.A.Nos.161/95, 235/95 &
238/95 are dismissed in terms of the
order . ,

0.A.238/95, Jadu Gopal Chakraborty
is disposed of in terms of para 8 of ¢
the common order.

0.A.161/95, Dulal Kanti Deb and O.A.
235/95, Ajit Kumar Chakraborty, are

| disposed of in terms of para 9 of the

commen order. No order as to costs.
place copy of the common order in

all the 23 OAASO

¥\ A
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i o C | 3.10.96 Learned counsel Mr R. Dutta for the
- T . applicant. None for the respondents.
4 ' ’ Mr. Dutta is ready for submission. Mr S.

Sarma for Mr B.K. Sharma, however, prays that the

respondents may be given last opportunity to file

written statement on 7.10.96 and adjourn the hearing.

: However, since Mr Dutta has come ready for his
\;\f (=X - Jo wnde Q\i\) submissions and hearing, he is allowed to make his
i submissions in part. The hearing is adjourned to

%‘{LD ' . ' 9.10.96. In the meantime the respondents shall submit
‘ X _ . ‘ written statement with copy to the counsel of the

opposite party on 7.10.96 positively.
Hearing adjourned to 9.10.96 as part heard.

. | ,. | | | | é%L—-

Lh)

Member
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9.10.96 Learned counsel Mr R.Dutta for the
v “ _\@( {sn. applicant. None for the respondents.
X Casel K0 e .
: However, a common written statemen

M W 7‘\1/0 Sh ;‘}-quy for the applicants has kesx in 0.A.161/
175/95, 209/95, 224/95 to 240/95 mit

~

221/a5 2o/, 212045, 209/95,13995 1 210/95 to 212/95 has been submitte

23’077 5, zzxf/ﬁj, 236/6’5”, 29,8/9 ¥, by the reSpondepts. A copy of which ha
2od 3 % Say 531, Zngzlq,been served on Mr R.Dutta. Mr Dutta
’ s 2T seeks time to file rejoinder. Allowed.
2%y ,2%4 ,2 %6 > 22F , 23 g ? Mr Dutta is directed to serve copy of
7 &r A 2% Y’/ 58 /}*\\w % NG the rejoinder on the respondents befor
Ut e - ) e o the date of hearing. _
4 J_{ RN S, A Ko bt List for hearing on 20.11.96 as
part heard.

Member
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Learned counsel Mr R.Puttattor

‘the applicant. Mr.¥.K.Choudhury for'

MreB.K.Sharma, lsarned Railway Counsel.

List for hearing on 16-12-96 é
- part heard. i V

—

- Member

1

None present. List for hearing 'on
8.1.1997. | |
Mé%géEﬁ

1

Learned counsel Mr B.K..Sharma for the

Hearing adjourned to 10.1.97.

Learned counsel Mr R. Dutta for the
applicant. Leave note of Mr B.K. Sharma, learned

counsel for thé'respondents.

Adjourned for hearing on 24.1.97 as part
‘heard. ’ ‘

Member

Mr R.Dutta, learned counsel for the
applicant and Mr B.K.sharma,learned‘Réilway
counsel for the respondents present.

Counsel of both sides have completed
their submissions. Hearing concluded.
Judgmént'reservede

Member



shri G.L. Sanglyine, Administrative Member .
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CENTRAL ADMINISTRATIVE TRIBUNAL. GUWAHATI\npNCH, _ !
' Date of Order s This the 12th Day of February.1997. ‘<~\*%L§_

Original Application No.161 of 1995.

Shri Dulal Kanti Deb
Union‘of41ndia & Orse.

0.A. No. 175 of 1995
Shri Chitta Ranjan Paul

- Vs -

Union of India & Ors.

‘ Q.A.NO. 209 of 1995

Shri Manindra Lal Deb
- Vs -

,Union of India & Ors.

O.A. NO. 210 of 1995
shri Ranjit Kumar Dey
e Vs =
Union of India & Ors.
 0.A. No. 211 of 1995
Shri Krishna Pada Paul
- VS8 =
Union of India & Ors.
O.A. No. 212 of 1995

v’

Smt Kali Rani Sarkar & COrs.

Legal heirs of late Jibon Krishna Sarkar

-VS"'
Union of India & Ors.
0.A. No. 224 of 1995
Shri Manilal Roy
- s -

‘Union of India & Crs.

O.A. NO. 225 of 1995
shri Priyotosh Naha
. = Vs -

Union of India & Ors.

I

|
. « . Applicant
s o e ReSpondeﬁts o
« + « RAoplicant i

. « « Respondents

« « » Applicant
Applicant

. « « Respondents

« o . Applicant i

e o o Re'Spondents

.applicants

o« o ReSpondenis

Dl b vt S etmemporaan et

e « « Respondents

« o « Applicant

« « o Respondents

contd L L BRI '2
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~G.A. No. 226 Of 1995
shri Kalachand Saha

.‘-, Vs -#'

Union of India & Ors.

S.A. No. 227 of 1995

Shri' Arun Kanti Das
= VS =
Union of India & Ors.

O.A. NO.228 of 1995

shri Parimal Chandra Dey
- Vs =
Union of India & Crs.

O.A. NOo. 229 of 1995

shri Makhanlal Bakshi
- VS -
union of India & Ors.

O.A« NOC. 230 cf 1995

shri Mukunda Ch. Chanda

'Union of India & Ors.

Shri Kartick Chandra Dey
- vs -

Union of india & Ors.
0.A. No. 232 of 1995

shri Gopesh Chandra Dam
- Vs = .

Union of India & Ors.

0.A. No. 233 of 1995

 shri Harendra Kumar Dey

- Vs =
Union of India & Ors.

O.I\. NOO 234 Of 1995

Shri Dilip Kumar Mazumder
PR - vs - ’
Union ofpxndia & Ors.

o.a. Noo 235 of 1995 s

Shri Ajit Kr. Chakraborty
.f- vs - p e
Union of India & Ors.

. ,’;;;%Respondents

. w.o + Applicant

. « . Applicant

« o o Applicant

.« o e Respdndents.A

« « o Applicant’

« « « Respondents

R

« « o Applicant

. « « Respcndents.

a0 R Y o o T

.« o ¢ Applicant-

« o o Respondents

e o ® Applic ant
. . . Respondents.
« « « Applicant

¢« o @ Respo_ndents..

. o Applicant

. o o Respondents.

;n .. AppliCant

..- -‘.. ’A ’. -

‘.:; .ﬂkespohdéntso_"}'




O.A. No. 236 of 1995. A

shri Ramendra»gnmar Basak“a<‘ .. Applicant
- VB_- . .
Union of India &'Crs. B + « o Respondents

O.A. NO. 237 of 1995

- VS - ’ .
vnion of India & Ors. « « o Respondents

C.h. No. 238 of 1995‘// : :
shri Jadhu Gopal Chakraborty « o o« Applicant

Union'of India & Ors. . « « Respondents

0.A. No. 239 of 1995

shri Rebati ‘Mohan Choudhury . « » Applicant
- VS =
Union of India & Ors. . . « Respondents.

O.A. NO. 240 of 1995

Shri Fanindra Kumar Baidya « « < Applicant
- Vs =

Union of India & Ors. ' « « o Respondents.

shri R.Dutta, Advocate for all the applicants.

shri B.K.Sharma, Railway advocate for all the respondentsS.

93.2 R

G.L.SANGLYINE, ADMINISTRATIVE MEMNER

The applications submitted by the 23 applicants
under Section 19 of the Administrative Tribunals Act
1985 are disposed of by this common order for convenience.

The respondents Railways have also submitted a common

‘written statement in respect of all these applications.

2. The applicants were either holding the post of

Fireman °A' or Diesel Assistant Driver.cThey -were subse-
. - : ‘

' quently promoted to their next promotional post of shunter:

e : - Contd. PP - |




kA

PANT

1

\‘./\.3 ol »

- o N ) . . -
LI T i ”
¢ * \\‘y

For the. purpose oﬁ ready reference and easier appreciﬁtrcn

of facts ‘the dates of promotion of each one of them to

-.Shunter &%

g

i

' ;8‘ are given below as gatheted from the

Arespective applications under consideration. s~

.81.No. Name of the applicant

1. Sri D.K. Deb 1.1.1986
2. * C.R.Paul = 1.3.1985
3. *. M.L.Deb < 14.2.1985
4. " RiK.Dey . 11.2.1984
5. ® K.P.Paul - ’ © 6412.1985
6. ® J.K.Sarkar 7.6.1984
7. "  HB.L.ROy 19.2.1985
8. " P. Naha ‘ : 1.3.1985
9. * K. Saha 14.2.1985
10.* A.K.Das 14.12.1985
11." P.C.Dey 1.6.19e4
12." M.L.Bakshi 14.2.1985
13," M.C.Chanda 13.6.1984
14." K.C.Dey ' 22.1.1985
15." G.C.Dam . "1.3.1985.
16.% - H.K.Dey 14 .2.1985
17." D.K.Mazumder 11.3,1985
18." A.K.Chakraborty | 30.1.1986
19.* R.K.Basak ; 1.3.1985
20." R.M.ROy ‘ | 14.10.1985
21." J.G.Chakraborty 8.12.1985
22." R.M.Choudhury 31.5.1984
23." F.K.Baidya 25.1.1989
3. The categories of employees known as Fireman ‘A‘’ and

Date of promotion

e T c«.r‘

Diesel Assistant nmiver are called running staff in the

Railways. The applicants belonged to these categories as the

case may be.‘Restructuring of all running staff categories

were affected with effect from 1.1.1984 on proforma fixation

and the monetary benefits consequent theretc were given with

effect from l.1. 1985 but the categories of Fireman A' and

Diesel Assistant Driver were not restructured. These categories

=

‘were, however. given the benefit of Special Pay at the rate

contd...5
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of B.lS/-_per‘ﬁohthp @his?SPécial Pay was admissible to 30%
of .the boéts'in‘eifh éaﬁeéor&.‘fhis}Speciallpay was given inr
order‘of}séniority in each:.category of posf. The Special Pay
was given with efféct7from~1.7.1985; This Special pay was .
howéver, abolished with effect from 1.1.1986 as a result of

4th Central Pay Commission but the same was allowed to be

- taken into account in the fixation 6f pay of Fireman °*A* and

_Diesel Assistant Driver. The grievance of the applicaht is

that many employees junior to the applicants as fireman ‘At
or Digsel Assistant Driver were drawing higher pay than the
applicants because of fixation of pay due to merger of the

Special Pay which was taken into consideraticn while fixing

the pay of the juniors. They had made representation before

‘the competent authorities of the respcndents but their repre-

sentations were rejected cn the following grcunds

*If in the lower grades the junior‘employee

drawn higher rate of pay than the senior
employee due to advance increment or
accelerated promotion etc., the stepping
up of pay of senior employee will not
be applicable."

They made further representaticns but no reply was given by

the respondents. Hence this applicaticn.

4. The respondents have defended their case stating that
the pay of Shunter/Xxeman ‘X* promoted prior to 1.1.1986

were fixed at lower stages whereas the pay of those enjcying
the special Pay was fixed at higher stages on promotion as

. Shunter in the revised grade. Scme of the applicants get: thgtr
promotion to the post of Shunter/Rkxwxmr ‘R* before 1.7.1985,
that is, the date of effect of Special Pay, and they did not
en jcy thé.benefit of Spe§131 Pay as Fireman ‘A’ or Diesel

Assistant Driver. As a result,there cannot be any question

of stepping up of their pay while fixing their pay with effect

f

N ) | contd... 6.
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from 1.1.1986 co%sequent to the’ 4th Central Pay Commission.; fﬁf{
They further state that  two ;éblicants namely, Bpial Kanti
1:Deb and ‘Shri Ajit Kr. Chakraborty who were promoted after If.

_1.1 1986 the benefit of fixation of their pay after taking

- inhto consideration of special pay of‘m.ls/-per month drawn
- by them had élreedy been granted. Leerned counsel Mr R.
.Dutta appearing for the applicants submitted that the stand
of the respondents in rejeeting the prayer offthe applicants
vto-Step up their pay is not eustainable asAit is not in
accordance with FR 22 C and the Notification No.PC-IV/86/
:RSRP/I dated 19.9.1986 issued by the Ministry of Transport,
Department of Railways(Railway Board). Mr Dutta relies on
Note 7 of Rule 7 thereunder and submitted that all.COnditions
' 1aid dcwn under this Note were fulfilled by the applicants
and as such their prayer is justified. Mr B.K.Shafma.learned
counsel for ‘the respondents, on the other hand opposes the

contention of Mr Dutta.

Se. The respondents have stated in the written statement

that all the epplicants except Jadhu Gopal Chakraborty

(0. A.No.238/95 )s Dulal Kanti Deb (o.A.161/95) and Sri Ajit

Kr. Chakraborty (O,A.235/95) were promoted as Shunter/ﬁzt&nxn-
43* before 1.7.1985. Since this is the material date it
hee to be*mentioned here that the dates of promotion to

'Shunter-as given by the applicants\K.P.Paul'as 6.12¢85;

. A.K.Das as 14.12.1985, R.M.ROyY as 14 10.85 and J.G.Chakraborty
as 8.12.85 are not same with the dates given'by the - . o
reSpondents in a sheet at Annexure V to the written state-'

ment . These above mentioned cases are specifically mentioned
ﬂ_ because it will be relevant whether they were drawing - f@

special Pay as Diesel Assistant Driver from 1.7 1985 to 193;* ﬁj
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the alleged Gate of their promotion to Shunter. In the

case of all othetr applicants except the fcur mentioned
and :

A above[ A.Chakraborty, D.K.Deb and F.K.Baidya their dates

of promotion to Shunter were before 1.7.1985. All these
applicants were not therefore enjoying Special Pay of
Rs.15 /- per month as Diesel Assistant Driver/¥ireman *A‘.
he states that, - £
Even in the case of K.P.paul though/he was Diesel Assistant
Driver on 1.7.1985 he has not stated in his applicaﬁicn
that he was drawing Special Pay after 1.7.1988. Similar .
is the case of shri J.G.Chakraborty. Sri A.K.Das and R.M.
Roy also have not stated that they were drawing special
pay from 1.7.85 to the dates of their promction. In the
case of F.K.Baidya, the question of drawing special pay
according to him,
cf R.15/- per month does not arise as/due to disciplinary
proceeding he was removed from service in 1981 and was

reinstated on 23.2.1989 and giyem promotion as Shunter on

25.1.1989. He has not stated in this application that he

1L was paid arrear’of-special Pay after reinstatement. Also

if the date of 26.3.1985 was the date of his prcmotion to
Shunter as stated by the respondents in Annexure-V the
questicn of drawing Special Pay by thimas Diesel Assistant

Driver after 1.7.1985 does not arise.

6. Note 7 afcresaid reads as follows:

"Note 7: In case, where a senior Railway
servant promoted to a higher post
before the 1st day of January,1986
drawn less pay in the revised scale
than his juriior who is promoted to the
higher post on or after the lst day

of January, 1986, the pay of the Senior
Railway servant shculd be stepped up

to an amount equal to the pay as fixed

- for his junior in that higher post. The

stepping up should be done with effect
from the date of promotién of the
junior Railway servant subject to

fulfilment of the following conditions, :

namely, :

contd. .8
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(a) both the Junior and the senior Railway’
servants should belong to the same
cadre and the pcsts in which they have
been promoted should be identical in
the same cadre,

(b) the pre-revised and revised scalesiof

pay of the lower and higher posts in
which they are entitled to draw pay
should be identical:; and

j(c) the ancmaly should be directly as a

result cf the application of the
provisions cf Rule 2018B(FR22C) of
Indian Railway Establishment Code
Volume II or any other Rule .cr order

regulating pay fixation on such promotion

in the revised scale, If even in the
lcwer post, the junior officer was
drawing more pay in the pre-revised
scale than the senior by virtue cf any
advance increments granted to him,
provisicns of this Note need not be
invoked to step up the pay of the
senior officer.*

Mr Dutta submits that all the conddti¢ns. mentioned above
4

are fulfilled in his case and further that the last sentence

.aif eVen .....s.0.. Officer”"does not apply to the present case

of the applicants. Before proceeding further it is essential

to reproduce here Rule 2018(B) of Indian Railway Establishment

Code Volume II

»2018-B (F.R. 22C)-Notwithstanding anything
contained in these rules, where a railway
servant holding a post in a substantive,
temporary or officiating capacity is
promoted or appointed in a substantive,
temporary or officiating capacity to
another pcst carrying duties and respon-
sibilities or greater importance than
those attaching to the post held by him,
his initial pay in the time-<scale of the
higher post shall be fixed at the stage
next above the pay notionally arrived at
by increasing his pay in respect of the
lower post by one increment at the stage
at which such pay has accrued.”

The subject matter in thése applications is fixation of pay

‘be the appiicaﬁté“in?¢heﬂqra§e7ofﬁshnnter)*in view of the

fact that their juniors in the grade of Diesel Aasistant Driver/

Fireman Y were drawing higher pay than ‘them on their (junior)

promotion to the post of shunter.

. !
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7. As indicated,above Mr Dutta has relied on Nocte 7
of the Notification dated 19.9.1986 submitted by the

respondents with their written statement in his submission
though it is seen that this Notification does not find
mentioned in any of the Original Applications under consi-
deration. The employees junior to the applicants in the
grade of Diesel Assistant Driver/Fireman ‘A‘* who drew more
pay than the applicants on promotion as shunter are the

following according to Annexure-V to the written statement.

Sl.No. Name Date of promotion to Shunter
1. sri Santosh Rn.Sarkar 16.1.86
2. * Gopal Ch. Dey 9.1.86
3. » Motilal Majumder 2.1.86
4, " N.D.Chakraborty 8.10.88

Therefore all these juniors were promoted after 1.1.1986.
The Special Pay of ks.15/- per month which they were drawing
between 1.7.1985 and 31.12.1985 was abolished with effect
from 1.1.1986 but this Special Pay was taken intc considera-~
tion for the purpose of fixation of their pay in the revised
scale of pay of Diesel Ascistant Driver as a result cf the
4th Pay Commission. Conseguently on their promotion as
shunter after 1.1.1986 they carried with them this benefit
and their pay in the scale of Shunter was accordingly

fixed. According to para 5 and § of the written statement

of the respondents and Annexure-V thereto all the applicants
except Jadu Gopal Chakraborty (0.A.238/95), Dulal Kanti

Deb (0.A.161/95) and Ajit Kr. Chakraborty (0.R.235/95)

were promoted as Shunter before 1.7.1985 and they did not
draw their special pay of i&.15/-per month which came into
effect from‘1.7.1985_in the scale of pay of Diesel Assistant

Driver/Firemen °‘A’'. NO re joinder has been submitted by any

]

contd...10
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2 gé the applicants to these statements made by . the respondents

and they have not#been sought to be controverted It may also
be mentioned hete that although one common written statement
has been submitted by the respondents in respect of the 23
applicants. the'learned counsel for the applicants has chosen
to proceed for»hearing on the basis of this common written
statement in respect of all the applicatlons. Therefofe; these
statements of the respondents are'taken to be cotrect,,lt is
the contention of the respondents that stepping up of pay is
permissible only when two persons are in the same grade, same
pay scale and the anomaly arises 1n the same pay scale. It
18 seen from the facts Stated above that the case of the 20
applicants who were promoted to Shunter before 1.7.l985 is
not the same with that cf the juniors. It is evident that
the senior employees, namely the applicants, had not drawn
the same pay as the juniors in the.scale of pay of Dlesel
LAssistant Driver/Fireman ‘A’ as the applicants were prcmoted
before 1.7.1985 to Shunter and did not draw the Special Pay
of m.ls/#per month. These 201applicants were not also in the
same cadre of Diesel Assistant Driver/Fireman ‘'A' as the
junicrs as cn and after 1.7.1985. 1In view of these facts there
cannct be any anomaly in fixation of their pay in the scale
of pay iﬂ—%he—scale_nf_piy of Shunter with reference to the
pay of the juniors who were promoted after 1.1.1986 to

4 Shunter and who stand in a dlfferent footing. In the light

of the above the 20 applicants cannot succeed in their
reSpective applications now under considerationt

8. In the case of Jadu Gopal Chakraborty (0.A.238/95)
the respondents have stated in the written statement that he
arew tﬁe'Special'Pay Of‘BoIS/;pet month with effect £from
4l.7.1985.to.36.1?.1985 as he.was"prcmoted'to the post of

-“S}Viﬁn"ter- on 31 ;'.1""2__'".-‘1‘98_5 . It appears that he was not allowed

\
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- ) higher fixaticn of pay because he was promoted to Shunterfoo
31.12.1985. Note47 aforesaid permits stepping up_ of pay.oé i
a senior employee promoted before 1.1.1986 with reference ito
the pay of a junior promoted on or after 1.1.1986 in the -
 higher post subject to fulfilment of the conditions laid
down thereunoer. In view of this fact and the fact that
Shri Chakraborty was drawing Special Pay of‘m.IS/-per month
till 30.12.1985, that is one day before his promotion, I
consider that it will be fair tc direct the respondents to
re-consider his case with reference to the facts of his
case and the Notification No.PC-IV/86/RSRP/1 dated 19.9.1986.
They are therefore accordingly directed and chey should do
so cn merit. They shall issue a final order within 23 monthg
from the date of receipt of this crder by respondent No.3,
the Chief Personnel Officer, N.F.Railway, Maligacn, Guwahati.
The application is disposed of accordingly.
9. In the cese of Dulal Kanti Deb (C.A.161/95) and
Ajit Kr.Chakraborty (0.A.235/95) the respondents have eubmitted
that these 2 applicants were promoted after 1.1.1986 and
their pay in the revised scale had since been refixed by
taking intc account Special Pay of Ks.15/-. Mr Dutta submits
that the applicants had not accually received benefit of
the refixacion. The respondents are therefore directed to
pay these 2 applicants their dues as a result of refixaticn
of their pay within 3 months from the date of receip£ of
copy of this order by respondent No.3 if they had not already
been paid. The 0.A.Nos.161/95 & 235/95 are disposed of ;
accordingly. '
10. The Original Applications of other applicants e#clu-
ding 0.A.NOs.161/95, 235/95 and 238/95 are dismissed. No

order as to costs.

oo, - -t
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- Gewshail Bench
| wwasmts | Okelloufs of 1005,

Shri Chitta Ra.njan Paul .. Applicant
Union of India & Others ;.. Respondents,

INDEX

ﬁ%: Particulars | "~ Annexure No  Page.

1, Application 1 to 8.
2, Rly, Board's letter No A/1, 9 to 13,
PC/III/84/UPG/19 dated S
06.85‘
3, Chart showing the date A/2, 14,
of promotion, pay of the -
applicant and his juniors.

4. Bly. Board's 1etter ﬁO : : o '
PC/50/PP~1 dt, 19,3.66. A/3. 15,

5, Applicant's representation
dated 945493, : _ - A/A 16,

6, Senior Divisional personnel \ |
officerts D,0, Lettor Ko A/B 17.
E/41/1/IM(Restr) dated
811,93,

- 7, Divisional Railway Manager(P)
. letter No E/UI/1/LM(Restr,) ) '
dated‘ 9.7'94 . A/60 ]'80

8. pplicant's'representation
to Chief pperating Manager, A/7. _ 19 & 20,
N,F,Railway, Maligaon date o

25.8.94,




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GIMAHATI BENCH s GUWAHATI

(an application under Section 19 of the
Administrative Tribunal Act 1985)

Original Application No.l S of 1995,

Shri ChittauRa.n;j_ax'l Paul, Son of Late Sarath
Chandra Paul, resident of Luhld:ing, C/o. Subash
Chandra Paul,SWagat Hotel,Jyoti cmma,'fumding, |
Dist.-Na.gaon,PIN—78344‘7,Assaxn. - App'licant,
| Vs :
1, Union of India represented by
- Geroral Haxiagér,N.F;Raﬂygi, ,
Maligaon,Guuahatj.-?BiOll,

2, Ghief Operat:lng Manager N.F,Railway,

Maligaon,(}uwahat 1-781011,

3. Chief personnol officer N.; Railway,
Malicaon,Guuahati-'?slon.

4, Divisional Rallway Manager ,N FoRlyo,
‘Lumding,Pin-782447, )

Se ,Sanior Dj.visio‘nal }Personhe]? officer,
N.F.Railvay,Lunding ,PIN-782447,

Dist,-Nagaon,Assam, ' == Respondent,

Subject matter of the Applications
Stepping up of Pay of the applicant,

Con‘bd./--f-pZi ’
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2, Jurisdiction of the Tribunals

) The dpplicant declares that the subject
matter is within the jurisdiction of the Hontble
Tribunal,

3e Limitat ion:
The applicant submits that applieation is
within the period of limitation,

4, Facts of the Case:

’4 .1) That, the applicant is a citizen oi‘ India
and 1is ontitléd to rights and previle}zl'ges available
to citizon of India,

4.2) That, tho applicant was appointed on 23-10-64
as Engine Cleanor in the Mechanical 'Department of
N,F,Railway and was posfed at Lumding Loco Shed,
That ho was promoted to the post of Diesol Assistant
Driver (in short DAD), on 7-10-83 in scale #50290-350/=0

‘\The applicant was promoted as Shunter in scale 5,290~ -

\400/~ on 1-3.85 and was further promoted to the post

) :"__.7" )
of Goods Driver in seale Rs.1350_2200/.. on 19.2.88,

4,3) That, on complction of 30 years service the
applicant ’cook voluntary retirement from service
,wit'h effect from 31-10-94,

4,4) That, the Railvay Board, vide lettor No.PC/
ITI/84/UPG/19 dtd,25-06-85 issued Orders for Cadre

roview and restructuring of Group 'C! and Group ‘Dt

" staff, In respect of Firoman At and"DAD_ the spocial

Contdem=-p3
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pay @ Bs,15/- per month to the estant of 30% of the
, | 0_Tho «

post in each category was sanctioned, With the
.1ntrodﬁgtion of the revised scale of péy with
cffect from 1.1.86 the element of‘ sPeciq.l pay
was taken into account in the fixat_ion of pay
of Fireman and DAD, The above benofit of fixation
-and the pamhe;nt of arrears were made to the
concerned Staff vide Bill No.450-_-HR/ No.1166
dt,14-6-93, I |
| A copy of the Ra.ilway Board*s

letter No.PC/ III/94/UPG/]19

dtd,25-6.85(re 1evant portion)

is annoxed as Annexu’r:e-zx/l, |

4,5) That, although the applicant was promoted
from the post of DAD in scale Rse 290~400/= on 1—3..85
yet he was n_ot given the benefit of this 5pe_cial

pay and subsegquont fixation as had been given to

4,6) That, Shri N. B Chakraborty, Shrd Mot IV
Mazumdar, Shri Gopal Dey-II, Shri Santosh Sarkar and
many othor who are jurﬂ_.or to the applicant ‘as DAD
and were drawing Pay of R.302/- on 10-10-83 wh‘exi’the

SR e

appliéa.nt pay as DAD was also RBse302/=4 But due to

o marger of Specialnpéy, of the junlors were fixed at

Rse 1680/~ with offect from 9-4.94¢ whereas the
applicant's pay was Rs.1640/- on 9-4.%,
' A comperative chart showing the
pay, date of promotion of the

Contd./--pt



applicant and his juniors is o

AN

~annexed hoerewith as A-»nmxure-A/z.

4,7) That, in the year 1966 Railway Board under

letter No,PC/60/PP=1, dt,19-03-66 conununicated

sanction of the president that when a Railway

servant promoted or appointed to a higher post on

or a.ftor 01-04-61 drav a lower rate of pay in that

post thar another Railway servant junior to him in

- the 1ower grade and pr'ohioted ox;' appointéd subse quently

%o another identical post. The pay of the senior

| employee in tho higher post should be stepped up

to a figwe equal to the Pay as fized for the

junior employeé in that highor post from the date of

promotion or appointment of the junior employoc, An

extract of the said letter has becn publ-ishcd in

. tho RAILWAY ESTA\BLISHMENT MANUAL Li¥ and Practice

by Stri M. L. Jand,Assistant Profossor, Railvay

Staff College, Badodara,

' . An oxtract of the said letter as

published in the above publication
is annexed herewith as Annexure-A/3,

4,8) That as the pay of the juniors of the
applicant were higher than that of ‘the applicahfaxm
‘represented to the Divisional Railuay Manager (R),
N.F.Railvay,Lunding(Respdt,No.d) dt,09:05-93 for
stopping up of his pay to the stage whore his juniors
pay has been fixed cfz being prbmoted as .Shunter and

. Contd./---ps
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A copy of the said representation
is annoxed herewith as Annexuro-i/4,

4,9) That, tho Sonior Divisional Personnol Officor,

N.F.Railway,Lumding(Respdt,No.5) made a proposal for

stepping up of tho Senior persons including the

applicant and submitted tho same to Accounts branch

for vetting but the Accounts btranch returned the

proposal suggoesting submission of papers to Chief

Personnel officer,N,F,Railway,Maligaon for clari

fication, Accordingly Senior Divisional Personnel
0fficer yN.F.R1y, ,Lumding’ (Respdt,No.5). Sought tho

. ¢larification of the Chief Personnel Officer,N,F,

- R1¥. sMaligaon(Respdt,No,3) vide D.o;.ietter No.E/4Y/
1/IM(Restr,) dtd,8-11-93, | |

A copy of the said letter No,E/4l/

1/1M(Restr,) dtd,8-11.93 is

, anncxed as Annoxure-A/5,

v

 8,10) That, the Divisional Railway Manager ,N,F.R1y,,
~ Lumding vide letter No,E/UL/1/IM(Restr,) dt,7-7-94
/vinformed the applicant and other.employse who made

* similar representation that a reforence was made to

Hoad Quarter for clarification and General Manager (P),

- Maligaon has passéd the order as follows =

"

If in the lower grades the junior
emplo{ee draws higher rate of gay
than the senior employoe, dus to
advance increment or aceglerated -
promotion etc,,the stepping up
‘of pay of senior emgloyee will -
not be applicable, ™

" Contde/=-p8



A copy of the said etter
~ dated 7-7-94 is annexed as

Annoxurc-A/6, ‘

' 4,11) That, as the clarification gives by tho
Gonoral Manager (P) was not based on correct
- interpretation of the Prosidential orders, the
applica.nt made a further representation to the
Chief Oporating Manager(P),N.F BaiIWay,Maligaon
'(Re3pdt No.2) for roexamination of the applicant
‘case as in its true persoctive and to set_ right
- the injustice caused to the applicant, But no
reply was reeeived by the applica.nt.
A copy of the said representation
dated 4-8-94; 1s‘a.nnexed herewith
as Annoxure-i/7.

5,  Ground for roliefs

5,1) That, as the pa& of the applicant's juniors
was fixed at a highest stage than that of the |
applicant, the applicant is entitled to %? £1ixed
at tho stage where his juniors wore fixed at the
timo of their promotion in as much as the applicant
and the juniors belong to sama cadre and held the
same post of BAD but the pay of the Juniors were
fixed at a highor stage of the pay scale due to
thoir promotion at a 1at’er date.’.

Contd. /--p? :



5.2) That, tho applicant was holding the post of
Diescl Assistang Driver (DAD) on 1-4-84 tho da.tc
from which the restructing of the Cadre was made

effective,

<@

5.,3) -That, the applicant is boing paid less Pension

due to respondents refusal to step up the pa& of the

applicant,

6, Details of remddies exhausteds

The applicant has reprosented to the Divisional

Railw:a.y Manager (P),N, F K1y, ,Lumding and the Chief

Operating Manager(P) N.F Rly. ,Maligaon as stated &

T That, the applicant declares that he has not
\‘previously fj.leql a.ny a'pplica.t‘-ion; writ petition or.
suit in respect of the subject mattor of the
application in mfany other bonch of the tribunal
nor vany such application, writ pe_f.iti'on is pending
'before any of them, o

8.  Relief Sought:
On the facts and circumstances submitted
abovc the applicant humbly prays for:- ‘
Issue of a direction to the

respondents .for refixation of his

' pay on the basis of steeping up

rule, a.nd refixation of his Pcmﬁon

e

thereaftcr and for payment of the

" arrear theroto with interest,
0 = ! :
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| ‘Date: 25598

9, " Interim Reliefs

NIL.
Io. Particulars of the application fooss
An I P.0O. No,514544 for Bs.50/-(Rupees fifty

only) in favour of the Regi trar, Central '
Adminivtrative Tribunal, Guwahati is onclosed.

VERIFICATION

. I, Shri Chitta Ranjan Paul, Son of
late Sarath Chandra Paul, aged about 49 year at

_present residing at Lumding, C/o. Shri Subhash
" Chandra Paul, Hotel Swagat, Jyoti Cinoma Road, .

P, 0.-Lumding,Dist.-Nagaon,Assam, do hereby
verify that contents of paras 4, 6, 7 and 10 of

. the ap.plication aro true to my knowledge and

beliof and the rest are my submissions' before
the Tribunal to the Hon'ble Tribunal and I have
not supressed any matorial facts, '

. - ‘. inture fthe
places [umdms

¢




ANNGXURE-A/2,

Subjoct: Cadre Review and Rostrucggg;ggwgg
Sroup !C' and !D! Stars,;

NO.PCIII/84/UPG/19, dated 25-6.1985,

of the Presidont to restructure cartain categorios
of Group 'Ct & tpt a3 detailod 4n the Annoxura

2, While implomonting theso orders
Spacific instructions glven in tho footnoto undar
tﬁg difforent catogories should ho strictly and
carofully adhored. to,

' 3s For the w'posa of rostructuring the
cadro strangth ag on 1.1984 will bo taken into
account and will inejude Rost Giver ang Leave
Raesorve posts,

4,1 Tho staff s0loctod and posted against
the additiona] highor grade posts as a rosult of
rostructuring will havae thoir gay f1x0d undor Rule

984 on proforma basis
with curront paymonts We0,f41.141085, Tha benofit of
fixaﬁion will bo applicablo to the chain/rosultant

g

2 Tho posts of Shunting Drivers scala
will gg f1lled from Shunters grado
RS 290-400/~ on the basis or soniority_cum.-suitabilitys
ho posts of Driver Grade 'Ct segla 50330560 will
howaver, be £11104 as por oxtant orders for promotion
of Shunﬁors to Driver gfado 1ICt, Fixation of pay of
Shuntors grade B850 290400/ appointed as Shunting
Drivor Grade R5e 330560/ will bo regulated under
2018A R.II (FR-22C), Shunting Driverg grads Rsa330~560,
appointad as' Driver 1C¢ 3cale k54330-560 wWill havo thair
Pay fixod under Rula 2017(&)(11)—RII(FR~22(a)(ii)).

4,3 Tha bonafit of ratrospectivo fixation
from 1.1..1984 and currant paymont from L.1.1985 will

e
9.
9 e
K

I.‘.
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8,1 Tho oxisting classification of tho posts
covored by those rostructuring orders, as "Solaction®
and “Non-Seloction®, as tho case may y_romains un.
changoed, Howevar, for the purpose of implementation
ofaggoso orders, if an individual Railway servant
bacomes due for promotion to only ong grade abova
tho grade of tho post held by him, at prasont, on a
rogular basis, and such highor grade post 1is classe
ified as a "Solaction® gost, the existing selection
procodure will stand modifiod in such A caso to tha
axtont that the seloction will bo basad ohly on
serutiny of sorvieco rocords without holding
writton and/or viva~voce tost, Undor this procodurae,
tho catogorisation 'Outstandingt will not oxist,

6,2 In caso, howowr, as a result of those
rostructuring ordors, an 1nd1vidual Rajlway sorvant
bacomos dua for promotion to a grode more than one
grado above that of tha st hold by him at prosent
on a ragular basis, tho bonofit of the modifiod
.procadura of solocfzion as aforosaid will bo applicable
onlguto tho first such promotion (if that post happons
to a 'Seloctiontpost)y tho socond and subsa quant
promotions, if any, will bo basod only of the normal
rulos rclaﬁing t filling in of 'Soloction! or None
selaction posts', as tho casa may bo,

5,3 Vacancios o0xXisting on 1-1-1984 and those
arising on that date from this cadre rosturcturing
should bo filled in the following 80 QUONCA 3

(1) from panols approval on or hefore
2%6-1985 and current on that dato;

(11) balanco in the mannor indicated e in

6.4 For such of the posts in the Annoxuresg to
- this letter as fail in "Safaty cato§orios", the inst-
ruetions containod in this Ministry's lotter No,B(NG)
1.83.pM2-8, dated 7-10-83 will apply mutatis muBoands
in rospoct of promotions against vacancios covorad
by thoso.rostructuring ordars,

6. Tha rostructuring ordars visualiso grant
of spocial pay to cortain categorias, The grant of
Spocial pay will bo offoctive from 1.7.1985 only,

6,1 Tho oxisting rulos and orders in rogard to
rasorvation for 8C/3T will continuwo to apply while
f111ing t;g additional vacancios 1in tho highor grados
a rasult of rostrueturing,

13 Contd,/=wapll
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n«functional selection grade posts
1f,any2‘ox§g%1§§ in tho catogorics coverad byp%hesé
ordors should bo adjusted against tho upgraded posts,
Any holdors of non-functional solection grades not so
adjusted will continue to rotain such as personal to
thom till the noxt roviow,

- § 7.1 Sanction for grant of' non~finctional
selaction grado posts for the category of Driver tjt

Speclal, Guard 'A! Spocial and Assistant Guard will
issuo soparatoly,

8, 1In tho caso of running staff readjustment
in running allowances consegquont to rostructuring will
bo done separatoly,

9, 1In all tho catogorios covercd by this letter
ovon thnugh moro posts in highor scalcs of pa% have boon
introduced as a rosult of rostructuring, tho basic
functions, dutios and rosponsibilitios, attached to
thoso posés at presont will continue %o which may be
addod such othor dutics and rosponsiéilities as
consideorod appropriate, .

104 Tho Board desiro that rtostructuring and
posting of staff after dug process of scloction as
providod for in these ordor s, should be comploted
expoditiousiy,

11, The Raillways will carefully assess
requirement of funds on account of this restructuring
for tho yoar 1985.86 and inelude thom in the Revised
Estimates for 1985.86 and Budgot Estimates for 1986~
87 by telegraphic advice to Addl, Director ,Finance (D),
Railway Board,

ANNEXURE-1

Subjoct:' Statemont indicating restructuring of
" cortain Group 'C!' and 'D! cadres on

Railvways, o
No.PCIII/BQ/UPG/19, dated 25.6-1985,
I, Loco Running Staff,

le Passongor Driver tAl All Passenger Train
(P34 550700/ =) Drivors 'A% having a run
" of 250 Kms, and above to
bo upgraded from Drivor
'AY (Rs.550~700/~) to '
Driver 'At Spl.(550~750/-)s,,

All Loava Roserve for tat

Spl. and tAt' Drivers to
be kept in Grade only.

Contdy/~=pl3
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(1
z,zc)%oods Driver Gr,!B!
(R,485~640/~ = 40%)

(1) Goods Driver Gr,!Ct
(Rs0330~560/~ -60%) .
(108 of the Gr, iCt
posts oparated as
Seloction Grado
gosts in k5,425

00).

3., Shunters
(Rse 290~400)

¢ Firoman 'At/Diosel

‘ Asstt,/Asstt,Eloc,

Loco Driver (Rs,290=
350/~)

5, Fireman '8! (fs,260-
350/~)

\k/ffgfﬁ Firoman 'C! (fs,210
‘ 270/-).

Y

A AYARYS /\—]l ( }L

Revised

Pereentage
Gooda Driver
Gro!'B! Rs,425- 60
640/“';
Goods Driver
Gr.tCt 85,330~
560/ = 40
Seloction Grade
R5e425600 to ba
discontinuod,

30% of Shunters to be
upgraded as Shunting
Drivers Rs.330~560/-.

30% of posts to be given
SPQCial pay @ Pk.J-S/- po‘mg

leave resorve. posts for
Firoman 'A' hithorto kopt
in Firoman 'Bt to bo
upgraded to Firoman tat,

30% of Fireman 'C' to ke
upgraded to scale Rs, 260~

-350/4(L).

(L) Noto: 30% of Firoman 'C' scalo fse210~270/- who
are upgraded to scalo fs,260-~350/- will remain
designatod as Firoman 'C! and utilized as far

“

as possiblo on Maill, Bxpress and Passenger

Trains, The furthor avenuc of promotion of
Firoman 'C! in scalo f5,210-270/~ and Bs,260~
350/« will remain unalterod,

7. Motromen on EMU Trains 50% on Western Railway

IL Traffic Running -Staff;

l, Passongor Guard tAt
(R54425-600)

and 40% on Contral,Northern,
Bastaorn,Southern and S,I,
Railways to b upgraded ag
Driver 'At Spl, in scala
565500750/

(1) All passenger Train
Guards having a run of
250 Kms, and above tc
upgraded to Guard A
Splo %0425”64-0/“0

(11) Loave Resorve for tAt Sgl‘,

and 'A! Guard to be kep
in At Grado only,

Contd,/——--pi/l-
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Rovised
' ' Percaontage
2, (1) Goods Guard Gr,'B! Goods Guard

" (e330-560/~ =~ 40%) (1, !'B! 5,330~ 60
560/ =

(44) Goods Guard Gr,'Ct! Goods Guurd
(R54330-530/~ = 60%) GI','C! 15,230~ 40
530/
III, Accounts Staffy

.O0.0Q..Q.O.Q.Ql.........

IV, Cuash & Pay 0ffica Staff:

0000000000000 40

v. Tc’ol cmcmrsz .....‘.‘.“.“‘........‘Q..
VI, Tracers(h.260 - 430/~):

‘
D8 060060sceanborrse

VII. Pormanent Way Matos to Permanent Way Mistrioes:

VIII, Mossagos Chockors(for Central Western & Eastern
, " Railways only):

ANNEXUE-TT

Railway-wiso distribution of Supervisory Staff of
Cash & Pay Dopartment,

I, Soparate Cadre
Payment Sidog

0‘COQOOQOQOOOOOQCOOOOQOOQ.

.00“0‘0...0..00..00..‘0........0&

Combined Cadrog

...‘..Ql....l....‘lb..ll&“.ll‘.a'g

Summary (Both soparato & combined cadre);

eNneeceeasca




C.R,Paul,Driver/Goodgs..

'19.2,88
1410/-

19.2.89

1440/-

N, DyChakraborty

118 ; 852_1

18.6,92

1520/~

P Ko Go swalnd,

BB e W

G,C,Dey-11

e

S,R,Sarkar

Setor

Yitsr

Motilal Majumder

v 1ﬁ%6%§ 1ﬁ36%- |

J,Uddin.

i

B,D, Ry

10/4/88  10/4/89

M40/~  H0/-

KeCoFo Y.

62./3/89  6/3/90

4ho/-'  1u80/-
MM’) I
A s

19 ,2.99
1420/~

R

10/4/90
1480/~

6/3/91
1520/~

19,2.91
1520/«

et

150/-

L

e

TEe

s

" 10/4/93

1520/~

6/3/92
1560/ -

19,.2.92
1560/~

Tt

4,92
0/-

o
tL’

1640/ -

- 6/3/94

1680/~

- 0/4/0%

1680/~
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Pixation of puy oun promotion or a&wh‘a‘lmnt to highsr
posts = wnomalios arising out of ¢t application o
Tule 2018~8 ()i, didal)alqell, .

rut‘*-)

1, The uostion of rowmoving cortuin anosalics arisgng -8
a rosult of fixution ol puy of railvwuy aervants prowoted of
appolnted to higher posts atter the introduotion cf ru
20435 (F Ji, 82C)wheIl has boan undor tho sonsidaration ¢
the Loard for somoting past,

4, By a otrict application of tho above rule, 1t awy
happen thut a railway seyvant gsxonotog ot appointad to &
higher post on or aftor l.4«1901 may dravw a lowey rato of
pay in that post then another railway servant, junior tg hin
in the lovwer grado and promoted or appointod subsequontly to

asother idaentical post,

3, In order to romove this anomaly tho Prosidout is
pleascd to deeide and in 8uch casus tho pay of tho sonior
employuo in the higher post should ba stopped upto a figure
ogual to tne pay 28 fixed for the junior omployce in that
highor post, The stopping up should be dono with offoct {rom
tho duto of promotion of appointmont of tho junior cmployo
wnd ¥ill Lo subjoet tc the follovwing conditions, nmnny -

(a) both tho Juntor and Senior ontloyooo should bolon
to tho samd ¢udro ami the posts in which thoy Rav
boun prowoted or appoiuted should bo idonticaul upd
in the sauo cadrge § and

(b) The scale of pay ol the lower and highar posts in
which thoy wo ontitleu to draw pay should be 1den.
ticaly and

(¢) tug ancoaly sho.ld be Jireatly us « rosult of the
application of rule aom_n(y'.n.za.cz.ﬁ 11, kor
¢xanple, 1f oven in tha lower post tho 2unior cuployos
draws {Tom timo to time a highor rato ol pay than
t:¢ sonior by virtue of fixation of pay under the
noxmal rules say duo to g¢rant of advance incro.onts
of due tc accelorated promotion ete, tho provisions
containod in tinis lottor will not bo invo to
step up tho pay of tho sonior omploycos,

4, Tho orvders refixing the pﬂ{ of tho sonior omg%oifol in
gecordanco wita tho provisions of this lotter shall ssyod
under Y.ule 2023 (7, l, 27)it«1l, Tho next incremont of the sonior
omployocs will be Jrswn on complotionot tho roquisite qualifying
gervico w,e.f, tie dato of vetixaticn of pay,.

5, “hose ordeis tare ¢ffoct from 3.i.86,.Casco of Mnjors
draving 1@56 puay than juniors in respoct of promotions ccovrle
ing on o1 sftor 1-4-01 way alsc be roegulatoed wider those ordors
but the sctual benollt would bu admisaiile from 2,3,1084,

Ry S veees
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To,

The Liv, Rly. Manaager(p),
M, F, Railway, Lumding,

Sir,

Sub:~ Stepping_up_of Pay.

-t > @ = -

With due respect I heg to state the following
few lines for favour of your kind consideration & sym-
pathetic orders please,

That Sir, I am working as goods driver from
27,3.88 & may Pay was fixed to k;1560/- in Scale k3;1350/-
to 2200/~ butbgs &8s surprised that the junior drivers
who have been promoted later on have more basie Pay than
to me, The same occurance was made in case of Sri Ramendra
Kr. Basak, qoods drjver who have applied dt: 21/1/93 but
no action has vet been made taken, ‘

Therefore, yvou are rejuested to take necessary
action early or permit mc to take help from COURT OF LAW
& oblige thereby, '

"om' ouhfull\,,
2
Dated,lurding % /( //A &07"1
(I A ) N (,

W} r\g\‘\\
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PO IV/B68/NCNF/ . Ate 18, 8, U4 rrcelved under OM{P)/NMLG's Nos N

.

" ivias TiveX at lower stagas whereas the pay of those enjoyin
7 lthe gple poy!vas Lixed st nigtar stages on pronction as’

.
X

UM

. ,'- [T 9 . ’ o~
N .

‘n\.‘i' AP

44/////

7~ - ) P nnsn A

‘ RORTHEAST FRONUIRA RAILWAY,
' CFYICH OF THE

- " T RT Garua [ D R My (P)/ LUMDING

{_Sre RN /
D, O Nos E/41/1/ L4(Rastre ) Dte 8/11/93,
Dogr’chri Chakrabdrty,

/

fuble Stepping up of pay of auniQrss.

7 In terms of Rlys Doard's letter Mo, PO-111/84/0PG/19
dated 26=6-86 and 13-8-8G circulated under CPWHLG's letter
Now B/ £0G/73/ Pte IV DATED A}jsk 10-7-85 and 20+0-88 except the i
categories of Firemsn !A' and DAD all other running categories

were ro-stFUatured vy % ls Js L U3 on profoma rlxatzon ard

we 0 It 1o 1o 85 with monetary benefite The caterorlies of Fireman

YA' ant DAD, which wore not rce-structured, were however given

the benafit of wgpocial pay @ Ney 15/= Deify £o the extent of !
30% ol poste In wach eaterory and accorAingly, sple Pay wns
sanctioncd in faveur of the geniormost pergons in each entegorys

With the introduction of revined ncale Ve 8 fo 1le1e84
{4th P.C.)y the element of ggl. pay Ree 15/=was done awny but.
khe geme was_nllowed to be FaFen Into sccount in the {ixation
'of_pay.of Fireman7and DAD In Yarms of Alys Bonrd’s letter You

R/206/ 11 1/4d (M)~ dated 20/7/sls This exercise croated nnemn=
Lics whcr«b% the pay of ehuntor promoted prior to 1;;;&&_& .

shunter in the revised grades,

Consaquent on the abovey now thHa gonlor persons
Arawing lover pay than thelr juniors have claimed stepping
up of thelr pay to the extert of their Juniors A proposal
for stepping up of the pay of sonior pergong was. sent to
Acaocunts for vetting dtut Acecuntas has returned the proposal
gbewt with following observa!ionst

" It {5 geen from tho case vou B/41/ 1/ LM Ragtr, )
at PP=4 that jJunicr goods Arivers are Aravwing
more pay than their eenlors on acccunt of fixing
of pay after takine special pay of Re 16/=
into account,

In similnr cagsonr ilys DA, 's decision hns been

; obtained, tut At ween that Ne ' Aaclsion wnrias
aecording to mevi:t of intividual engen, llence the
cnpa may kinAly bu referred to CPOV M. F, Rly./¥alignaon
for obtalning elarification frem Rly, Roard, "

In vlew of tha sbva, Lt 3o reauasted that nocezoary
clarificntion mry pleanae be cemvauniestad for the purpose at
an early date since thin lasue 1s wost likely to be ralsed in
the M alsos

Thip may ploana ba tranted ag urgent by communieating
garly declelons

With rorardsy Yours sincerely
irg 1erely,

.

Tos ( AP, Barua )

Eri M L Chakreborlyy v . —
CPY/ Mo/ Hallgaone o e

~
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7 - FF Dol ooy,
- -~ Dfilee ©of The
Fo 8/U171/ 00 (ResSee ) Dvii, Rivdanager/T,
JEs o : Lomdingdtds 2/7/5%,
v Bhri Chitta Randan 2oul,
Goods Driver/Lucding and Others

{Througn IF/lundiing )

Subs~ Stepping up of pay
Kefs= Your lettsr dtd: 9/5/%3,

s 9 *e
» e s

"

.
<

e

[ -0
e e &

In reference tc your letter guoted odove, .
this is to inform you that in connsction 4rith
the above subjeect a reference has been maie to
Ho for clarification and Gi(P)/HLG vide his
letter No,B/=33/I11/59 (¥). loose, dtd:s 3/6/%4 hes

. passed theoxiers & follows:-
. A

" If iIn the lower grales the jumior
emmloyee Graus higher rate of nay
then the senior emloyee, due to
alvence inerepent or accelerated

. : promotion ete,,  the stephing un of

" . pay of senicr employee will not be
' wplicdle,® 1 :

o er = -§,N,Roy LT T T
R POIT - .
for Divil, Rly ,Manager (P),

,  R,F.Rly, Luding, .

-~

-



mentionad above

s
~~

L 19 T
e N T T

o - L D
The Chief Cperating Vennger(P N
HeFeRiniluoy, Maligoon., . '

Sir
' Subte 'rong interpreteotion and implementation .
of m‘y.m'a orders - deprivetion and -
hordahip arising thereof,

TRefte OM(P)/WLO'e clerification vide wis
¥o ok 283/111/59(l't)toou datel 3.6 94

comunicoted under DRM(P)/IMG's Mo,
LA Teote). .

Respectfully, I beg to sybmit the following
featunl poeitions vhicb appear to have not been taken
into congideration while clarifications as sought {br

by the 3v.DPO/LMG vide his D,0.detter ng.ﬁm /LM(Resty)
dated €,11,93 hod been extended by GM(P)/Maligoon. vide
hig lettar undigre reference,

Thot Sir, vhile the Sr.DPP0 vide hie D,Odetter
ﬁad correotly exploined the deckground

of the cage, the emphoeis hod wronfly bzen laid on

'Stepoing up of gay of seniors to the level of the

Juniore drawing higher pay' instesd of on removing

- the onomaliey in pay erising out of wrong interpresation

and implementation by the DRM(P)/LMOC of the Bd'g. orders
regerding grant of Spl.pay to seniormogt Fireman'a!/DADs

o0g mentioned in perne-l of the aforeseid D.O.letter of

sr,DPO/LIG,

Thot Siryeven 1f, the magter is considered as a
coge of 'ateppin; up! {in the 1light of the clarificetion
given by the GH(’)/MLG, 1t wey pointed out thet I sm
Leing paid lower pay not becouse my juniors enjoying,
bigher poy hind. been granted (1) sdvance increment or

(11 )acceleroted promoti inply heceuse wy junior _
coleagues 1ikg ﬂlf‘ri_&. (ENNE aﬂm{éﬁ&"&'f;
YTy A | cd. <% 5l SZx Te

cen wrongly grante: e speciol g:y of .15/«
vien consldered at the timd of fixation of RSRP!
8cole of pay weaef.1.1.06 raised their pay to Wigher ste
thon we inopite of mymelf being genior to sbove nemed a

algo having been promoted to higher grade earlier to these
Junior colleague, Hod tue 0pl.pay beenh granted to the

seniormost only as desired by Rly.Boarda the anomel

i congequential deprivation being suffere

by me woul
not kave arisen at oll. ~

CONtd e e e



has been decl
o

That Sir nnother espect of the
and implementation of the
of
need also to be cle

Spl.nay in question ag

ored promoted on and from

wrong interpretation

Bd's orders in regard to the grant
induldged in by the
arly pointed out which 1s ss unders-

DRM(P)/Lumding

85 ( Ref.SL.No;

That, some of the genior incumbents éncludinz myself
nte

KR, of

senlor{ity 11st for shu

r/B, circulated

under DRM(P)/LMG'g No.?VE%{{I/LM atds 25.5.86 showing the
W

position as on 1.4,85
ff other than ¥/men-A &
senlormost among the ¥/man-
b with financiol benefit
of having been in the Grade of F/ma
(the preceeding :day of mg promotion to
I was not aworded with the

had been senior in the Grode
colleagues as
been awarded to
pay on
from 1.1.86 in ternm
bigher then what I

Running sto
to 30%
wefo 101.

your kind ifstervention
in itt's true perspective
cauging immense financial
ardship. And for such L))
much obliged,

h

Justified prayer
remedial
most, 1 will

e the

above mentioned,

promotion

Under the above

benefit of §pi1.
of F/man-A /DAD to the Junior
Hod the
me as had been due ag

circumstances I
y @ tkorough

deprivation and
act of your kindness & shall feel

restructuring benefit to Loco
DADs as well as Specicl pay
A & DADs kad
Wefo" 1.1,
D *A'/ DAD up to

been grunted ..
850 Bhut 1n8pit°

o
the Grade of Shunter B, *©
pay and althougk I

benefit of S9pl, pay
Pér Boord's orders my

a5 well oy at the time of fixation of pay -
¢ of Lth CPC award
hsdactually been P

’ Yould kave been much
ald with, L eee o

would bumbly prey for

re-examination of my case
and set-right the wrong done to me

congequential

I Qould also like to wentionedi heve that unlegg my above

receives
action'within &

your fuvourstle congideration and
reasonatle time of
be left with no other alterpative

3 months at the
but to seek

‘Justlice through the Judiciary. I, however, hope that you -

wonuld not

AT

push me to. such a

With begt regords,

rara-d of Doaind's cireulor
No.PC IIT /84/UPG/19 dtds
25/6/8% readse fig underi.

" The restructuring onters
visualise grant of spacial
pay to certain categsridg,
The grant or Spl.pay will
be effect from 1,735 only,n

oy
v

L
P

N ,,\;‘ \‘ 0 \\
NS
MYAR
DA

circumetentiel compulsion,

!

Yours faithfully,

s Aaon /Ru.
o Greds Jf///wm
Db 04 0% 94
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" BEFORE THE CENTRAL ADMINISTRATIVE TRI BUNAL

GUWAEATI BENCH,
’ .
IN THE MATTER OF s
1. OA No. 175/95 v~
Chitta Rn, Paul Vs, U.O\.I. & Ors,
2. 0A Ho. 211/95
K.P. Paul Vs. U.0.I. & Ors.
3¢ 0A No. 210/95
Ranjit Kr. Doy Vs. Us0.I. & Ors.

N, Malirae™y

0A 212/95 /
Jiban Krishna Sarkar Vse U, O.I & 01'8.

'“‘b

5. 0A No. 209/95‘/
Manindralal Deb Vs. U.0.I. & Ors.
6. 04 No. 230/95 _ |
" M.C. Chanda Vs. U.0.I. & Ors,
To OA No. 250/95
P.K. Baidya Vs. U.0.I. & Ors.
8. OA 225/95
Priyotosh Naha Vs, U.0.I. & Ors.
9. OA No. 236/95
R.K. Basak Vs, U‘.O'.I. & Ors.
10. 0& No. 228/95
| Parimal Ch, Dey(ILl) Vse U.0uI. & OTs.
11 OA Ho. 229/96 '
M.L. Bakshi Vs. Us0.I. & Ors.

Ctd... .2

<
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12, OA No. 237/95

\b-;: (SRR Y UV YOI

Rai lMohon Roy Vse U.0el. & OTse 3

13. 0A No. 231/95 -
Kartick Ch. Dey Vse U;O.I. & OTs.

14+ 0A No. 232/95 ' |

| Gopesh Ch, Dam Vs, U..OI.IA. & Ors,

15. 0A No. 233/95 _
Harendra Kr. Dey ¥s. U.0.1. & OTs.

16. OA No. 224/95
Mani Ial “oy Vs. U.0.I. & Ors.

17. 04 No. 234/95

N..:F. i

Dilip Kr. Majumder Vs. U.0.1. & Ors
18. Obh Ho. 239/95 ' "
R.M, Choudhury Vs, U.0.1l. & Ors, |
19. OA Ho. 226/95
Kala Chand Saha Vs. W0I & Others.
20s OA NWo. 227/95
Arun Kanti Das Vse U.0.1. & Orse
. /@OA fo. 238/95 |
v | Jadu Gopal Ghakraborty Ve. U.0.I. & Ors.
22, oA to. 161/95

Dulal Kanti Deb Vs, U.0.I. & Ors.
25. 0A Mo, 235/95 |
Ajit Kr. Chakraborty Vs. U.0.1. & Ors,

AND
IN_THE MATTER OF s

Short and consolidated written statement

in respect of the above noted cascse.

3 Ctd....B
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The answering respondents beg to state as follows = .

e )

Te That the answering respondents have gone through the
copics of the applications mmd on'the basis of which the
aboﬁe notcd cases have been registeied and numbered. Since
the issucs involved in all the oases are analogous, the
instant short and consolidated written statement has been
filed for the sake of convenienve., However, the respondents
erave leave of the Hon'ble Tribunal to file separate writien
statements in respect of the cases. The instant consolidated
written statement has been filed to @void repeatation in

ﬁll the caées and with a viow to apprisc the Hon'ble Tribunal
the real issue idvolved in all the cases. However, as

stated above, the respondents may be permitted to file
separate written statement in each and aovery casc dealing

with the individual cascs.

(/g/’ Mat in torms of Railway Board's letter No. PC-I1L/
84/UPG/19 dt 25.6.85 nnd 138.85 circulated under CPO/Maligaon's
letter Noe E/205/T3/P5.1V dtd 10.7.85 and 29.8.85, except
the categories 6f Firenan *A' and Diescl Asstt. Driver (DAD)
all other running categorics were restructured wecef.
1¢1.84 on proforma fixation and monctary bencfit was given
Wecefs 1.1.85, vFhe categories of Fivoman 'A* and DAD which
vere not rcsfructured werc however given the benefit of |

;Spccial Pay @ k. 15/~ P;M. to the extent of 30% of posts
in each category and accordingly Specinl Pay was sanctioned

in favour of the seniormost persons in each category w.c.f,
"14T.85

Ctdeoseod
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A ocopy of Rly. Board's lectter dtd 25.6.85 circu-

lated under CRO's letter dtd 10.7.85 and also R

Copy of Rly, Board's lctter dtd 13.8.85 circulated
under CPO's letter dtd 29.8.85 are anncxed as
ANNEXURES I & IA respcctively.

. That with the introduction of revised seale w.c.f.
1+1.86 (Central 4th Pay Commission), the element of Speeial
Pay ke15/- was donc maway but the same was nllowved to be
taken into account in the fixation of pay of Fireman and DAD
in terms of Railway Board's letter No. PC-IV/86/RSRP/1 atd
19.9.86 received under GM(P)/Malignon's letter No. E/205/
I11/43/M/L atd 29.7.91. The pay of Shunters promotcd prior

\ %0 1.1+86 were fixed at lower stnges whereas the pay of

N“\\_—_—_—
W . Py . -
on promotion as shunter in the revised grades,

;lthose enjoying the Special pay was fixed at higher stages

A copy of Railway Board's letter dtd 19,2.86
ciralated under CRO's letter dtd 29.7.91 is
anncxed herewith as ANNEXURE IT,

4e Tat thereafter, the matter was referrod to Hd, Qrs.
for elarification by DPO/ILumding's DO letter and accordingly
the matter was clorified to IRM(P)/Iunding vide GM(P)/Mali-
gaon's letter No. E/283/III/59(M) Ioose dtd 3.6.94 as “If
in tho lower grades the junior employee draws higher rate
.0of pay than the scnior employee due to ndvance increment or
Eaceelerated promotion etc., the stepping up of Pay of senior
1employee will not be applicable",
| 4 copy of DO letter dtd 8.11.93 and a copy of
GM(P)/Malignon's letter dtd 3.6.94 are anncxed
hercewith as ANMEXURES III & IV respectivoly.,

Ctd..tots
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5e That in view of the above, all the applicants JI_ .
No. 1 to 20 as mentioned in the list (AMNEXIRE V) got o

their promotion as Shunter before 1.7.85 and accordingly,

/ the benefit of Special Pay is donied to them as it is

ef fective fronm 1.7.85 to Fircman 'A°* and DAD.

Oe That applicant No. 21 in the list as above was
<~ given the Speccial pay @ Bse15/= Bolis WeCefe 1.7.85 1o

QﬁﬂrﬁYL 30.12.85 as on 31.12.85. He was promoted as Shuhter in

Cxn, -
T
—_

scale of B. 290-400/-. Applicant Nos. 22 and 23 in the list

e

as above viz. Sri Dulal Deb and AJK. Chakraborty's pay in 7

the rewised scale have been refixed by faking into account

M""N

of special pay k.15/= vide n&ﬁ(P)/Lumding's letter Fo..
:B:U/24- atd 31010.95': RAS S H—1Re o espsetit AL

- — e

,
»

copy of which as annecxed as ANNEXURE VI,

Te That the answering respondents state in the
instant cases therc is no question of stepping up of pay
as has been sought to ;;’;ttracted by the applicants. In
the instant cases as explained above, the cadre restruc-
turing scheme came into being wec.f. 1.1.84. Howcver,

for Fireman and DAD there was no scheme and they werc not
within the puiview of restructuring scheme. Restructuring
WeCefse 141484 was on profoima basis but actual monctary

benefits were given weGefe 141.65,

For Fircman and DAD special pay @ B.15/- was
cntitled to 30% of the strength. This was also provided

) C'hd....ﬁ
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in the restructuring scheme and the wame was given effect
$0 WeCefe 1785, 30% of the staff was identified in
order of seniority. The Pay Commission rovised pay scale
when came into effeet wec.f. 1.1.86, the special pay was
not added to the revised scalc. On 1.1.86 dhosc who were
holding B.15/- as special pay, instructions were issucd
Lor pay fixation adding the element of special pay, i.c.

Be15/= for the 30% of the Fireman 'A* and DAD.

\Lﬁéﬁe applicants were promotcd as Shunter
in scalc k. 290-400/~ beforec 1.1+86. Pay seale of Fircman'A'
and DAD wos Bs. 290-350/-, PFPersons who werc junior to them
and pronoted aftor 1.1.86 are getting more pay beeause of
benefit of pay fixation wec.f. 1.1.86. Thus, the xpeguking
ha étepping up of pay is permissible in the same pay
scale when 2 persons are in same grade, same pay seale
and anomaly arose in the same pay scale, But in the instant

////'¢ases, pay fixation of juniors vwere done w.cef. 1.1.86

in a lower grade i.c, Fireman and DAD by which time seniors

were already promoted to higher grade. So by virtue of

promotion of thosc persons on or after 1.1.86, they got
more pay. <Thus, there is no question of stepping up of

pay.

Thosec who got promotion before 1.7.85 as
. Shunter, for them there is no question of special Pay

A becouse they were not covered by the restructuring scheme .

8. That in viow of the above position, the

applicants in the above noted cnses are not entitled to

- Ctdesss?
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any relief and there is no question of stepping up of pay.

‘The aprlicants are not entitled to stepping up of pay under

the rolese. Accordingly, all the applications are liable
t0 be dismissed with coste.

!ﬂﬂ CATIOI\T.-
o (. Saouese

years, by occupation Railway Service, working as Depuby

I, , aged about 2>

Chief Personnel Officer of the N.F, Railway administration,
ao hereby solennly affirm and siate that the statements
made in paragraph 1 are true to my knowledge, thosc made
in paragraph 2 to 7 are truc to my information derived
fron the records of thé case which I belicve to be true

and the rests are my humble submission before this

Hon'ble Tribunal.
Cﬂ/l/
; /‘oﬁé

\
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- MORTIRASY FRONTIIR RATLWAY,: .

. oey

R a . Office of the :
, AV S gy ,Qlief_Pe.jrsonnel Officer,
oL / N S Gauhati~11, Aggan,
e “RRpgq . . Dated (0 §7:05. .
. Fo. B/205/75 (Fg) B g C T

v - 304 AL Hondg
ST e DRifg,

of~Dcpartr'1ent‘s, Lt vl
e ALDEStRICY S gggty,

Lot Offidei's-oﬁj' . o
qotu~divi'siona;isediofficos. o -

: . Y ' . . \
U-Zhe Goperal Sdcretmy/Nme/PHOnvith 40 's/copisg 4 :
o ~do~ . {[[IJI‘RHJ/H?Q-‘vriﬂl 40 s/ copiss.

‘ © Wbie, Cadre Review and: Reétm-'cturing of
‘ L Group 1C' & 't staff,
) I » see T i
ot .: . ) ’

gy o A CODY oF Ry, Bar's 1 etter @Io’,Pc'_I,II/a4/U_1?G/19' dt.
Cn 100 e abive gy Bjeot. ig. Reuviarded herevith o4 information
, . .1 Neceasary action blease, Ce e : o ‘

Y T e T

25,6485
sGuidance and

. . i, R 11-“.'»_‘ c-‘."_‘.‘[k" I ) .
[ Con.tmll‘l}‘lgﬂffiqglis are-reque sted to restructure the categories
efvioned iin the eneig sed Annexure!I & I and complete’ the impl ementa~
: 7 8 oxpeditiougly ‘ag degired by the Bsdrd, The progress
of mglemet?tahonushaqld be sent to SFO/PGsM/ML G imediately after dono with,

. (
iy 3L
b\

S . ‘ o \\k s (,_ \?\ /'\/
\ RN . er' ilef Per Qonel O£ x/

Copy of Ry, Doard' g 1ettey No.Pc'.In;/al;/UPc/w dated 25,6,85.

LY

Sj,b-:"‘f Cadre Review and Rosﬁujct_uring of Gmup 't
< and 'D' ggarr, E R

beo

Resty cturing of certain 'C' & D
congideration iin consultation with ‘the Staff Side in the Cormittoa
of the Depn.rtr.\.ental”gounc:'.l of the JCM(Railwq;is) for sometime. The
Ministyy of Railwayg have decided with the appreval of the Pragident
to restr cture certadn; catesmrios of Cmoups ! O N"‘&Q’\ a5 Qetailed in
. the Mnewsres enclowed, o o

cadres have been under

Vhile implenentin g these orders speo:ifi(l:. instructIsys given
in the foot note Waleritho difforent catogorics should be si_.:ric\k),‘.{ and-
carefully adhercd to.. . . -

s con'l:d..-Zo
. L /
\ o

. * Rxrae
N . . L
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3. Fone b)iey '1111"'1'.”}}060 of roa‘dl:u cturing the cadre st’rcngth as on 1.1,1934
will be .taken into account ang vill include Rest Giver and Leave Reserve
Posts, : . ¢ ' : ’
: ‘ - ! ' o o o N, .
-4 *he Stafe seleoted and pog ted againgt the additional hisher grade
P sts 03 a reslt of restructuring wiil have their pay. fixed undep Rule

2018-B{FR-22C) - RIT v, 2141984 on profoma bagis with current paymenty

Yoo, 1,1,1935, he benefIToF fixation will be applicalle To the chain/
”'Mci_csmﬁlich‘ariso from restm cturing.

: : ! ’ ’ . : } i
4i2 ~The posts of Sunting Driverg scale Fs3302560-will bé filled from
Shunters grade s 290400 on the-bagis of senibrity-cum—suitability. The posts
of Driver Grade.' ¢/ seale Rse330-560 Wwill, however, be filled as per extant
orders for promg tion-of Shunters ‘to Driver Grade 'C', Fixation of pay of
Shunters grade fizs 290~400 eProinted ag Swnting Driver Grade R$e330~560 will be
reguleted under 20138 P..H(ER.-22C).. Shunting Driverg grade Bs. 330560 appeintad
as Driver 1ot scale Rse330-560 will have their pay fixed under Rule 2017Za) ()
~RII (FR-224(1i), . -] X ’ ‘

\ !

443 ~The botefit of rotmepective fixation from 1141984 and currant
Paynent fron 10101985 i1l not be apolicalle to such of those eriployees who
are Promoted againgt, vacancies exigting.on the date of restructuring, They

will. be &xanted benefits only fyon tlic'date of promotion s per noml rules.

56177 Mg existing clasgification-of the po its covercd by these restmucty-
Tihg orders, ag ”S_.';chfction",and "Won-Scl cotion! asg the, case may be, remaing
! 'Sulectig on=-S¢l cetion! 150 | ey

uF’_Ch@UGF;‘it I.IOW.cy.er; .for the purpose of, implenentation of theso oxders, if an

,.Ag,-._in,d‘i_v'idua.l;‘rbily;'q\y, sexrvant. becomoes diay for pronotion” to only one grade ahoveo
2 the grade of the post halg by hin, at present, oh o regular basig; and such
higher, grade post ig clasgifiel as|a "Selection" post, the existing scl cetion

Pi‘OCedur'é will s’cand modified in such a chse Wi the exvent that the s ection
- will be based only on_ scrutiny .o_fmsl,ervic‘e records without holding any writton

ag_d/g;.j .Yi(cp'-‘-vobc”rt‘pé;t{; Unaer“tllis._ }g;obcdu:e,‘.thp' ca‘tegoiisatipn 'Outstanding
VHL ot exigh, - - I A T S
Se2 Iy .case, hoviever, ag @' result of these restiue turing oxders, an-

~Ohe g{ﬁdc_‘qlb,7fe",’Dh,flt‘,_of:'th*e,pos»’c'h'el_d by him at prosent. on a régular bagis,
B thebenOfWOfthe modified Procedy £e of sclection a8 aforesaid will 1o .
.‘zippl‘i‘cm.jl"o' only to the first gsuch promotion(if that Post happens to be a
'Sq.le,ctlon:;', post) ;- the second and subsoquent broroticns, if any, will be -
based only ‘on he normal Tules' rolating 1o £illing in of 'Seleetion' o1 Non-
sel cetion posty g e Qge may be.| . . S

. individial railwey sebvant becomnes’ due for provo tion .ty a grade nre tlian

I IR '
' .

53 Vacanme_s‘ existing on _1:15.1‘284-(1hd ~tho>s'e. ariging on- that: date fron
~ thig 'Cmir‘vj-f?csthﬁUril}g should be filled in the following sequence:-
o) ,-i};ém',papgls,appmvgd_,pn or beipre 300641985 and .current
7 onlthat date; and: | R '
©ii) balémcé in the nanner indicated in- paras 5.1 & 5.2 alove.

s
.
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e Staterlent indicating. restmcturln(; of
k .. cortain Group 'C* &

& LD 'chros on Rallwzws.

e

N _L_O_OO  RUNNING STapp

o Te Pascengc,r Drivier Vo A1 laworwer Train Driverg 'a h
) , (f?3-550~7 00) ran of 250 Kns and
fron Driver-'a4!

Spl. (e 550~750 0).

, : A1l Leave Reservo for "4
' Drlvers to be kept in

JVJJJ(‘ a
abeve to be ulgraded
(Rse 550 %0~700) to Driver '4t -

Spi. and ' A
"A' Grace only.

g i R ‘ Revisal ‘“/ﬂfc
 Goods Drlver Gr, 'B’ .

(i) Cood~ Dv'lver Gr,' B
(93.423 640) 40,0)

,, ps..425-§64o. i 60

b e ) Goodg Dnver .Gr 'C' ;fGoods:Dr &ncr Cr; b

AL (Rov350-560 i : 631‘ ""' ' wf‘}' w0 .
a.d.‘é ﬁs;A??’-Géfod be

N
T‘(}

| f,_x. ¢

o .prhn‘fc\l as Swunting

g S ) erors Hs~3)0~)_60;'\rp : 3%

: L L r‘,‘ ', . . ” o , (a4 n L\.\n.‘z‘

i erin | A{/mesel 4sg ttsmg(}/maflff ste 0 e e'wf%ne ial pay
"'/"ASS'Ltv QCQLPCQH@.PL‘VQI&"?} " M1€5 5 ‘ ;

3 (radorss0) moed
. e i) P L 5:;1 . ;
A 'mt (ps‘eéé’ =550 U* B&f

iro roqel‘vc I‘osté
;,\ o b il A

.

el e

.\i‘or Iy lrm'm 'y

Gt c"ran"'C'

3 to ‘e up/‘radcd ‘to
ey 8000 «;26%3)0 (€).. E
. B "JU/JJ Of'Fu:'c:nan-'(‘{ '.‘430'13 Q‘%o¢,10~270 who drb up~mdca
S L }" to geake! 3_,-260-4350 Bl maiain designated - as Fixeonan ' ¢
Ty . & \i B nn AL
i

liadd a8 far as. poos:dﬂe ,oniMail, Exprc_""‘ and
P'ls‘ ‘w ar, Traln,ae ihe ﬁirthcr dvebue’ of’ pronoilon of

o I'_L‘r(_:]hu. C '.,4,11,( «o'ﬂ,e Ro. 210 270 :;md lLQo 260-350 WIj..b ronain

“ s wnal tered:
‘-'mo‘tomen on - Tr'zm

y
\

50"’0 ‘on- "lestcrn qulway and 4O7o on
X , (HJ 550-700) Contm]. Nortnorn, Eastern,  Southom
b o O S B Radlyy g to; be upgraded’ as
- Yo e e ‘-f'Dr;Ler AL Spl. in ‘scalé s, 550-750,
. . \ L o

L to e R 1
. e R contde;.2e ,
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IL ‘CRAFFIC RUKKING sT_eF'F'
\% P*187 anger (‘J'wd 'A' " 1)
Rs.d?S-éOO) o .
11)

2+ (1) Coods Guara’Grl' B
(A% B30-~560 - 40@)

id) Goods Guard. C’r .
<R«330-3:{35)O- 60/0)

III. AC(DUNTS\ “I‘AFF

a1l ¥ sehger Train Quards having a xun
‘of 250 Ims and alove-to  bo npgraded to
QJ'II(I ’A’ “pl. ﬁbo42 6.}01 .

‘Leéave Rezerve i"or A Sple and A Guand

to* be kept - in 'u'

Goods Gu;iilgi Gz, ' B' Rse330-560

Grndn only..

Revised franes

60,

‘Goods ‘Guard Gr.! C' Rs330-560 530 40

E Cle:rks G""'ﬂdc‘ I to be GEGIOGﬂt«-d with Selection Gral Clerks Grade I,~ -7
Sab-Heads and Solec‘clon Grade Sub_ncdds :md p]_ acgi An the following %agoe -

Clé‘l‘ks Gr. I j .. 59'/3
(330—)60) ,
Lo Sibelonds 497,

(RS 49)-700)'

NOTu._ 1e
di scont.l.r‘ued.

R PN TN

Pogts of: Sdcctmn Grade Clorlca Grade: I ru.425-7oo to be -

2 . Solcction. Grade Sub-Heads will coni;mbe as per extant ordors.
3»  Sub-llgads to work as Clorical hands. as wequired by the

.A'Ju 'nlctratzon .

RAAS CASH& PAY OFPI(‘ F-‘PAFF

4
Fd

The, Cz‘drc of Shroffq T be placed in the followm(- %ages =

o I
(@) Dend Surors R 42560 2%
Lo . Scaioy Shinff 3¢ 3302560 N 40k
Juniex Shroff Rs.260-400 .~ 40%
.7 ! . . : N .o -
- (13) . Cashiers to Ve placed in thcvfollolw'in@ %ages i-
v, . : - . C s
R 130 455~700 '40}'0
- n<.4?‘3-640 40
P . Rse330-560 20t -
: (0) Up@mrmtlon effected to postg in Supervisory cadre as under:-
Seals. (ﬂo-_l Brigting Revigdd
02 : 55 107
u?~750 , 134 146
455=100 37 Nil
02, 226 25%(+27 poct~ upgradad

'(Iiao dotailed dis trlxutu‘n of Rnmgrvisoxy Cadne

Ranlw r-viigse ig

given’ 1‘1 Lodexuge- 1L

fron lid. Shrsffl
geale Rue 425-640)

Contd...B.
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V. T0OL CUECKERS

1o CLW & DLW: The ey1~t1nc cadre of. Tool. Greckérs in CLW & DI will -

VI,

(

TRACERS(sy 260-430) i

bu. restmctured as under

.. Scale (Rs)

Revisal Percentagze

2604400 40%,
3302560 0%
Coo L 4e%=T00 20% -
. 550750 | oo

Tho CL"{ and DLW Adnmlstratlons should take aotion for introducing

diregt recruituent 1n the codre of Tool Checkers on the standand

pattern applicahle to other Ministerial cafh* 23 and nerge with +° -

PP*ODrl 1te Mmlaterlal cadre.

2e L"ﬂtem Ra:le,a,y1 The Tool Chcckcrs on ‘Tagtern Railway will

' also have the grades Bse425-700 and s.550~750 and the same h
percentage struoture as aid. down for CL¥ and DLW in Ttem 1
atove-with the proviso thiat umedatlon of Posts to scale
184550~ -750 for'unl pact of 10% of the calre will be offected
only-after the éllst g gtaff promoted to gseale Bse425-700 in -
‘tom of thege r(wiru cturmc‘ oxders com:lctc one year of
gervigce dn that ﬁl‘nrlc Tron the date of physn,al promtion,
Tre nilvay Bhotld” take action to nerge the cadre of Tool
Chockars with the appropriate Ministerinl oadre and intaoduce
direct’ reeruitnant ag- per cx1ptmc cidnmr pattern applicahle to
"chc. Ministerial lcadre.

The existing regular incumbents of. the post of Tracers in all the .
four discipiines of the Phge. Dcparnnm;cx vige Civil Fhgg., Mechanic: ”
Fgge, Sighal & Telecomunication Bz -and rIec. I‘an(a'g,. Depﬂrt’!cmu
will" bo 11_;“0'“,9..,0(’. in- tho fol«ow.mc ru“ncr«—

. B o |

(i) Those who'pc)s@é 5 the dirlona in Dmftcmn ship fron recognised

institutions will te upgreded. .as Junior Draftsman: scale Bs+330-550.
3
ii) Tl‘oso who do not 1088096 dlploma in qui‘t'-"mms)np bt have

oonpleted ™S years of service as-on 1.1.84 will be upl;r.vlcd as
Junior Draftmag in scnle Rsy330-560,

(iii) Tho lnlo.n ce n'm-.qualine.d Tr"xccrs will bo pmcrﬂsowe‘ v Proqiotod

Ly upgr ing. their iPosts as Jun]_or Draftsaan (1\4.320—-560) as and
vhen they co"lplct\ 5 years of service or : acquise “the nocessary
qualificatisn, _‘10 re\rlcw wiil ‘be dono overy :13\ nonths
conmenc1n~ fron 14 7 86 . n

(iv) r'Eho V’IC{'mClCS wlﬁlcl" ocecur:in tl‘e nomul course. in scnlc- lis+33%0-500

mll c"nt aue to b £illed as et r\"cl.,t:m_"; pattom.

contdes odie
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After tho entire cadre of the Tracers has been fully accormodated 9
in the higher grade post ¢ £ junior Draftsnan, in scale R3s 330-560,
future vacancies in scale Rse330-560 will be filled cent pergent by
. direot recruitment ef diploma holders in Draftsmnshlp. Detailed
R © instructions will follow,

1

The existing cadre of Tracers is to be frozen and actual - : i

:r:equlrencnts roviewed and doterminad with Ibard!'s-approval within ; i?

six monthse In this connection, refoerence is invited to Ministry of co

Railways letter I\'O.E(I{G)ILBS/RC—Z/’? dated 27.2+85. Once the cadre of {.

- the Junior Draftsman in-scqle Rs.330-560 is fixed finally, it will be A

taken into account for percentage distribution applicable to the ‘
Drawing 0ffice staff vide iten 6 of Annexure to this Hinistuy's letter

Ho JPCIIT/B4/UFG/9 datel: 16411.84 in the subsequent annual cadre roviews.

VII. PERI\L[.NEWI' VAY HATEA TO PERMANINT WAY MISTRIES 8y (' | ”

- ? é,%

(1) 20% of pogts Qf P(_rmanent Way Mates in scale Rse 260-400 * )
to e upgraded: to Permanent Way Migtries in scale fise380-56Q

(11) 50% of vacancies arising on or after 14185 in scale Bise 380560 P
ghould be filled by candidates who have pnsscd. 12th Standaxd . , 5;&‘
with Maths and-Scicnces . o

(1ii) Direct rccruitment of PWI- grade III in. sc'mlo RSe 425-700 vill T
. be roduced from 7% to 66~2/%k for. vacancies.arising in that
catogoxy after fhe date of rostructuring as proposed in it B

VU(:L) atove. For pronotion of ix directly recruited FW- g
Mistries scale Rse380-560 to PWI Grade III i scale Rse 425-700, !

.o ninimn of three ycars scrvice as T Mistries will be :
“requircd includin@ Traiuing Douod. ' . !

| VIIL MESSASE CHECKERS(foL Central, Wectern & Eastern Railways only) |
. {° ' i .‘
_ I’Iessace Check ers v:lll be restmoturcd as untler:-
 Grode (Rse) Contral _m.'est’:gp Lastﬂ.“n
Fety, —Tovt,  Ditge Revd, - Extge ; : Rovde \
cadre . eadfie: gcadres ondpes  gadres . gadres
. R R {

260430 5 4 4
. 350550 ERE R 3
¢ 4254840 1 2 ?
250=750 -
~700-900

- O\
PN SR ]
- NN N

WP . 10 10° 16

—
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ho
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Necessary action Pleaga,
I

Doard! g c«'n'xtli'e;‘ lot

CROt 4 No.RE.441 dte 107485 L .
DAz pq alove, B for .Chicp Tersonned Officor, S
Gty of Ry, Doazdtg lotter Yo« R0IIT/94/up0/19 dated 73.0.05, o
R I ‘ , T o ) ' '
C T - Subie 49’ above,
- - " QomIcmmy,
. . Pl enge road the ‘exiatin(; itens Ie1 ang I1.1 ',Annexure I to thig -
- Minigtpyt g letter or evenr nunber. dated 25,6f05-@3_«rcvised below e ) ;
- Annexure T EXISImG
L Lom mmnmg SIATY, o - C
! S Te l’ru.mcn.':(n:"1).\:;1.\}(5):"'/1' a1 Prmnwzmm."Tl\nin,l’rivm.'u "AY having- , .
a o Gsessomron) | 4 run.of 250 Kis and alove. to o upgra. P
: L el fron -dndyvgn (a3 550-700) Lo :
" " Driver 'Ar gy, (ae 5507 50) P
‘ ' . ‘ : . s
LI - IRAFPIC MmN Tive START™ | o e ' 1o
ER T . Pngsenger Cuard. 1A i) A Passenger Train Guards having g 4o
o [se425-600) - wn of 250 Kng anq above {0 by - _ o
2 o '(l-s,s/l, > ) ' upgraded to Guarg '4r, &)1-@3-425-6«10)-' by
i‘ | ‘ A . -
o : :
x , con t(l. 3 02 . P
. ' ;’/
l;- [ §
R
it
(]
,/ i

‘oo S Offica of tho

CO3e

D Cadro reviow nnd.;res-t‘-::u oturing of
@oup ' ¢t gn i Stafr,

letter yag cireulatod undep
) . T

Chiog Pexpynnel 0L oo,
. (“.']llh.'l'ti'— 1 1, Ao,

Dated 29 «8.85, 1
A .
. S ‘.1 o
sof . L :

L -

teo

23N . A cony of Iy, Dard' s 1ottep No. PCIXT/04/uPc/19 Ate13,0,05 L
\) ‘ on the alyye Subject ig forwarded herauit)

. \
for infom:mﬁion, guidance ang

ter ‘dateq 2506405 Teforrad to- £‘n thelr progent. - :g’,;




\5'3: ‘ ‘ | —o-

I Lo® Rmmmic STAFR, I | .
.t s . ’ “‘t.‘

Te qugn "01 Driver "A oo N1 Driveng YA sé.xlelxu. 50-—700
: \’5,530-700) : worklng Passenger trains having a run »
oo _ 250 Ing and above to be upgraded .

y f‘ron Driver *A'* (s, ;50—-700) to Driver
i ‘ At spl. (ns.) 50-750
L. IRAPFIC MONNDVG star L o B
Te Pq,son'*er Guard 'A! o, _1) All Gum:ds ‘A' scale Rse425-600 - ’
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Joarns/ /e, L Maldgeon, datol ?}‘) P81

L]

To - : o
dRile rknd,aeoa, Lee, vig

Hbse i-!naénulie'_s in tho fFixation of
pay of Fiteman '8 4 Digsel

] . fsstt, in scoala e 290e350/m ’
N drgding sple pay of Ri§5/=P, :
/ -8ouuy- ‘

. Erizlosod plowue Tind horws ith o copy of tha ,
lotbor Lo JU/C/5/99 datod §e6-99 of GS/NFRMU/BN . 1
tho Yutter ths Uplan have compl alogd thot Uhile fining
me 10 Puvised eCela Wegdly 1~1=06 in the coseu of
adsman YAY gnd DA who vers in receipt ef opl. pey of
., 1‘~.‘¥-P.f‘l. in termy of Rofdugy Baard's lettor Ko
WL ITH/04/UPG/1S datod 25m6ellG, tho Sphe Py 0F 15/
uis [telon intu acoount although the Gaaw Glould be
tuken into mcount 4n i ing thalr pay In tores of the
Honcd lotter Mo ofCelV/86/T5P/1 dated 199035,

L. — ——

ot s+ o b

Yoy will please furnish nanes of such

. i-‘/n‘i.m'{ AT E DD of your Dy isdon 1f ey as compl ainud

by tho Undun with doteilod temarks, -

o This mey pleces Lm weoted oo &[jhlﬂw_‘f_ﬂ.
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70 BE PUBLISHED TH PART 2, SECTION 3(i) OF THE GAZETTE OF Im)y«,m'r HAOIDLILRY )
o . MINISTRY OF PRANGPORT, N
. o “DEPARTHIERY OF RAILJAYS P
- ( RAILMAY BOAD ) ofen ]
MACIHT My, N - ' o R
[0 T / R o 1o, 165786 [ -
No. PC~IV/BS/RSHL/1, . N DELYI- 110001 Dated: Septeaber 19, 1966,
o ‘ Thade, T90E{ 5aks ) e
EQEEEEE&EEQA '
. j : ' ' . . .
Gu5.7. /n 1099(E) In exexrcise of the novo“~ confesred by
the roovise o artidle 309 of the Constitution, the President nareby ma]n~
the l”llﬁ‘lbf ruleuy, nomelyss-
A Shor4 title and commencement - '
. (1) Mrece yulos may be c“lled the Ral%way Services(Revised. Pay) Hulen, 1000,
£ Jarusey, Y

(2) Tnoy zhall be "deemed” uO have come into forcc on the 1ot day of .

2, Categorias of ‘lnlwuy servants to whom the rules apply = :
(1) Save us othewice provided by or under these rules,- the°c rules ‘shall
r.p]ﬂ.J Lo })‘T"O'\f‘ appointed to Railway Services.

(2) Taase yoles shall not apply to t=

(o) Bailway 'crv:m in a Gngup 'AY "ervice or holdin~ a Jroup 'A' posig

(b) Pcun'm;,n‘l. employees of former Indian States absorbed in Rallway
so lonz as such persons ‘continue to be governad by the
.: S Hiion conditions of service under thr failuny Jervicess

sreonn. locally recruited for service in Dm.hou itic, consulax ©
the 1 dian egtablisnment.a in i‘orcrn countries; :

”,;T. . (&) persons.not in whole-tlmn employment;. - .

:

(¢) pursons -p'»,*d ou.t;of contingencicss

(1) persera- p"‘l(] othervise thén on a mqnthiy basis including those n.id

endy on a piece-rate bazic;

epployed on contract ex cep.. where the contracti provides

/
CTa——

&

. ccnuavle,
{in) neroons X4 --wa,>loyea in Railwav .,ervico uftcr rctlro nents

(i) upy oihkr clogs or oategory of parzons whom tha Precident may, b
: ordcér,. specifioally of #olude fzom the operation of all ox any of
provicione contained in thc*‘e rules.

54 Definidionsi~ _In these-rules, un unless the context othcr\\r‘u ruguirest-

PR PN
\.h\.‘

(1) "pasic pay" means pay as defined in Rule 2003("1)(@)( )9 ) () (Y

of the Ind:u.n Railway E.,t..bla. shment Code, Volwae Ii;
(2) Mexisting scele" in relation %o -a Railway Scrvent meens ine pr ‘nueh

o

- senle "vm] icable to the post held. by the Railway soxw vant(or as the
.. case Yy ey personal scele applicable-io hin

‘.',...1:::'.,' ./06 vhether in & =‘ub°tant:.ve or off1c1a ing capacity.
¢
4
. 4 o s SALE 3 bt —A_—....“-l;.:m....,;. 2 b €4 N -L:—. : €% an o g qeRem 1. & 1 saum, Ladady b vt ia
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Exglanqiiggi:'ln the eaze of a flailway servant, who. v

January, 1986 on deputation out of India or on-1

- service, or who walld have on that date
Lo lower posts but for his officiuting in u higher post, "exiosting scale"
includes lhe sende anpllcable Lo Lhe post wvhieh he would have held but

for his being ou deputation out of Indiu or on leave or on foreign )

service or, as th¢ cdse mey be, but for hig officiating in a higher post;

ag on the 1st day of 3 ;
eave or on foreign . -
y officiated in the orgmore

"present senle! in rdélation to any post
o<~ Tirst Schedule means.s
' column 3 thereof,

speeified in column 2 of the
the gcale of pay specified against that post in

S (1) "reviged emolumenta weans the Lasic pay of u Roilway servant in the v
: revigsed scale. and idcludes the reviged non-nractising allowance, if any, )

N ‘ admissible to him, ;n'addition;to the pay in the revised scale;

f? N, (5) "revised weale" in;}olatioo to any post
i ) Pirut Schedule meong e

. Colwm 4 thereof unless o

for that post;

i (6) *Schedule®

soceified in column 2 of the
sonle of puy upeclficd oguingt that post in
different revised scule is notified separately

meins atehedul & nunexed to these rules,

4, Scale.of pay'of pests - Az from the.
s rules, the scale.of pay of every po

o 5t specified in column 2 of the
S i First Schedule shul) bo as gpeciflie

d-against. it in column 4 thereof

.5 .. Drawal.of pay in the revised. scales- - Save as othexrwige provided in
.. these rules, a Raidway: servant ghall drav pdy 'in the revised 'scale

applicable to th@'ﬁoﬁt (o] wb;cﬁ he ig appointe&}

I
|
|
]
i
. ! . ) ‘
date of commencement of thege l S
l
1
H
l
Provided that a Hailway scrvant wiy elect to contimie to draw pay in :
the existing scale witil the date on vhich he-earns his noxt or any
subsequent increment in Lhe existing seale or until he vuoutoes hig
.poui ox ceases to draw pay in Lhat scale, ‘ e

Exvlanation 1:- The opfion 1o wetain .the exis £
-to this rule shall b¢ admissible only in respect of one existing scale,

|
¢
)
]
- Explanation 2:- e aforesaid option chall not be admissible to any person ‘
'* appointed to a post.on or ufter the 1ct da
)

ting scale under the proviso

2y of January, ‘1986, whether
) C .. “for the first time  in Railway service, or by transfeor or promotion from
e .. another pont and . he £hall Le alloved pay only 1

n_the revised seale.,
- Bxplanation 3:=  Whero o hullvay pe

SRR K ot e Saitind

rvant oxercisos the éption under the h
i.4, . . PTOViso to his rule ‘to retain the existing scale in respect of a post )
%1% held by him in an of ficiating capacity on o regular basis for the purpose
‘ -.of regulation of pay in ihat scule under Rule 20r(F.R.22) or Rule 2027
“(F.R.31) of Indian Railway Establishment.Code Volume II or any other
i~ s rule or order applicable to lhut post, his substantive pay shall be the o
“-substantive pay which he would have drawm had he retzined the existing . |
1,.8cale in respect of the permanent post on vhich he holds a lien or would !
lien not been suspended or the pay of the

“"have held z lien had his :
o officiating post vhich hes acouired the character of cubstantive pay in

!

. '

‘ in force, whichever is higher, {
: {

t

R s it

.accordance with any‘order fop the time being
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' 6o Ixurcioe of Oplion t=

: (1) The oplion under the provigo to rule 5:ohull be exercioM in
writing in the. form appended to the Second Schedule g0 as to reach '
the authority mentioned in sub rule (2) within three montha of the
dale of publicalion of these rules or whore ah existing ocale hus
been revised by any order made subsequent -to that date, within three
months of the date of such order:

Provided that -

i) in the case of -a Railway servant wvho is, on the date of such
: " publication or, as the case.may be, date of such order, out
B of India on leave or deputation or foreign service or active
service, the said option shall be exercised in writing so ag .
to reach khe said authority within thrce months of the date
of his taking charge of hig post in India; and

-, ii) Where a Railvay servant is under suspension on the 1st day
of January, 1986, the option may be exercised within three
) -~ months of the date of his return to his duty if that date
' is later 'than ‘the date prescribed in  this suberule.

(2) The option shall be intimated by the Railway servant - '

a (a) if he is a non-gazetted Railway servant, to the Hlead of his
. office;

(b)  if he is h'gazetted Railway servant, to his Accounts Officer.

(3) If the intimation regarding option is not received within the time
mentioned in sub-rule (1), the Railway seryant shall be deemed to
have elected to be governed by- the revised scale of pay with effect
on and from the 1st day of January, 1986.

“‘=(4) The option once:exercised shall be final,

N % _ ) R o _ ,
‘ Note: 1i-Persons whose servides were terminated on or after the

1ot January, 1986 and who could not exercise the option within
. ) the prescribed time limit, on account of death, discharge on
. ) ‘ ' the explry of the sanctioned posts,'resignation, dismissal or

Ce . discharge’on ddsoiplinaxry grounds, are entitled to the benefits

of this rule. : '

1

. Notes 23~ Persons who have died on or after the 1ot day of January,
‘ 1986 and could not exercise the option within the prescribed
GO time limit be deemed to have opted for the revised scales 'on
. fo and from the 1st day of Jenuary, 1986 or such later dotl as is
F ' R most beneficial to their dependents., if- the revised scales are °
T, : more favourable and in such'cases, nececsary dction for payment
' o of arréars should be taken by the Head of Office/Acoounts Officexr.

Te Fixation of initiql paytin the revised scalei~

o (1) The initial pay of a Railway servant who elects, or is deemed to

S have elected under sub-rule(3) of rule 6 to be governed -by-the

S S revised 'sca2lé on and from the 1st day 6f January, 1986, ghallz

R ‘unless in any case the President by special.orqer otherwise directs,
be fixed separately in respect of his substantive pay in the .

g . . permanent post on which he holds a lien or would have a licn‘i? %.

f e had not beén sugpended, -and in respect of his pay in the officiating

B post held by him, in the rollowing‘manngr, namely:=

T amw ve rvem % Lo e P e b e enetnguand - - < T e e e TR e gt .
. ©o- W’ \Y\' (J‘.:‘};, . T tVEREINE R
’ ' A / arua
Tos ) \q,juf‘f\\,@‘/-. ( ap. B )
irf M R Chaltenhnarty oY v

e kd

L.

— -~ -

- "
.

. A
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A , . = li*
{47 % the case of all amﬁ%dypes; - co Con ' |  § |
r cent of the basic . pay in the existing Lo

i, an amoun® representing 20 pe
subject to & pduimun of;mh75/-,'ahall

¥ of thc cmployee; .
R

oréased, the pay shall
age_next above the

, Lscale, be ‘added to the "existing
emolumgnts co oo

tg have been 80 in

oo '(ii) after the existing emolumnen
C revised scale at the st

thereafter be fixed in the
gmount thus computed:

e —

- -+ Provided that ;v r;z
" (a) if the minimum of th,~revised'scale
.+, arrived at, the pey shall Dbe fired
o ot o ; .

scale;
g more then: the mQXLmuﬁ of the revised \ /
d-at‘tha_muximum‘of that scale. o '
" ghall ' ?

'1 i o s
{s more thdn the amount 80
at the minimum of the revised

Vo $§(b) if the amount:so-ai#ivéd‘ét
' scale, the pay shall be fixe
'"exisiipg emoluments

this clause

1Explanafion -~ For the pﬁrpqse of
R . include,=: . ¢
.\__/"' oL

(a) the basic pay in the existing scale; _ o
(b)gﬁearness,pay,"additionai,dearness allowance and ad hoc dearness S
..'allowance ap ropriateftojthewbaaicapay:admissibleEat index average . ' i
| ‘608(1960=1oo§:”and'g»::*';zﬂ;*~*“ﬁ@uaxtaw,:zfxcf@rcar i S '
(¢) the amounts of first and second instalments of. interim relief admissible
on.the basic pay in the existing scales . ]. fs:JH,. . .

,;egfé) in the case of eﬁployées who are in receipt of.épedial'pay in addition

B

L i e o e, ST,

;—.W
» Fak
- o PO B W 4

o

to-pey in the-existing'scéle and where the existing .scale with special

pay has been replaced by 2 scale of pay vithout any apecial pays the pay -

shell be fixed in the revised scale in sccordance wiph the provisions
vexisting emoluments” ghall

LN

ﬁ 4 .o of clouse (1) apove. gxcept that in such cases
s ‘include - L o -

'g,q{”y,(a) the bvasic péy in:tﬁe'existing scale;
:;Aki (b).existing amount of special pay;
additional' dearness &l

c.basic pay and epsc
the relevant ordersj and.

lovance and ad hoc dearness allovance
jal pay admissible ‘at index average

f;:’fi {T'(c)‘dearneés Y,
X 'appropriate-to th
;;Q,;608(1960m1oo) under
.(@) the amounta of first and mcond instalments: of
Toeimaon the basic pay,in’thevexisting scale and opec

-, orders;

“interim relief admissible”
ial pey under the relevant

VAR . , LT ‘ !
(C) .in the cagce of employces .wWho aro .in receipt of special pay in 2ddition

"t go pay in the exicting scales and in vhose case gpecial pay. continues b
. with the revised gcale  of pay either at the same rate or at & different

rate, the pay in the revised scale shall be fixed in accordance with the
provisions of clause (A) above with reference to existing emoluments - .
calculated in accordance wiih the Bxplenaiion thereto,'after excluding the
* existing special paYy and the;amants‘admissib}e {hereon with reference ‘
. to dearness P2y, additionzl: dearness allowance and ad hoc dearness o
~allowence , . at the néw rate shall be dravn

' ‘and in such cases epecial P2y
in addition 4o the: pay so fixed

S P L
TRRR'S ,..--.n.a..u.---—-;a-—; pAr.

in the revised scale; .y -
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(d) in the cuso -of Railway medical officers who are in receipt of non-
practising allowance, the pay in' the revined scale shall be fired

in accordance with the provicions of clnuse (A) above excepl that '
in such casogn tho temn "exigting emolumcnts" shall include oMy - ,‘NJ

(a) the basic pay.in the exigting scale;

(b) dearness pay, additional dearness allowance and ad hoc dearness
allowance apprOprlate to the basic pay and non-practising allow- .
ance admissible at index average 608(1960*100) under the relevant ;
orders; dnd .
(c) the amountc of 'first and second ing talments of interim relief ad- !
missible on the basic pay.in the exlstlng scale and non-practising
allowance under the relevant orders,
and in guch qucca, non-practising allowunce at the now raten shall
be drawn 1n addltion to the pay so fixed in the revised scale.

NOTE-1¢ Where a. Railvay servant is holding a permanent post and is

officiating in a higher post on a regular basis and the uncales
applicable to these iwo posts are merged into one ‘mcale, the pay
shell be fixeéd under'this sub-rule with refercnce to the offi- !
- clating post, only, and the pay so fixed -shall be treated as !
substantive’ pay. . . )
The provisions of thic Note chall apply, mutatis mutandis, to ,
Railvay «crvcnbs holding in an officiating dapacity posts on :
different existing scales which have been replaced by a single
revigsed cale. . !
. \ v
NOTE-2: Vhere the emivtlnn emoluments as calculated in accordance with
Olause (A), Clause (B), Claugse (C) or Clause (D), as the case may
be, exceed the revised emoluments in the case of any Railway servant,
the difference shall be allowed as perconal pay to be absorbed in
future 1ncreacea ln pcy. .

’OTH-Q Where in-the fixatlon of ‘pay under gub—rule (1) the vay of Railway
servenis drawing pay at more -than five consecutive stages in an
existing scale gets ‘bunched, that is to say, gets fixed in the '
reviged scale”at the™same atace, the pay in the reviced scale of
cuch of these Railvay servanis vho are drawing pzy beyond the first
five conseautive stages in the- emistinr stale shall be stepoed up to
the otaro.whore such bunching occurs, us vnder, by the pgrant of
increment(s) in the reviced scale in the following maumner, numely;-

—

(a) for Railway servents drawing pay from the Gth upto the 10th stage !
in the existing scalc -~ By onc incrcmont,

(b) for Railway servants drawing pay from the 11th upto the 15th stoge
in the existing scale, if thoro is bunching beyond. the 10th sirge=
By two inorements, o

(c) for Railway scrvants drawing pay from-the 16th upto the 20th stage
in the existing scale, if there is bunchin~ bejond the 15th stage-
. ' By three 1ncremento. o [

If by stepping up of the pay as 2bove, the pay ol e Railway servant gets
fixed at a stage in the revised scale which is higher than the ctage in
the revisecd sczle at which the pay of a Railway servant who was draving
pay ut the next hlgher stase or stages in ‘the same exicting scale is fixed, i
the pay -of the lztter chall also be stepped up odly to the extent by o
whichsit falls short that of the formexr. .

— e g . - - - -
. e e ma ww e - A — ..
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NOTE =43 Where in the fixation of ‘pay under sub~xule (1) pay of g

- Railway Servant, :who, in the existing scale ‘wag drawing imme iut“ﬁj
_ before the 1g4 day of January, 1986 more P2y than another Rajlu.,

IR -8ervant “Junior .to him ip the ocame cadre, gets fixéd'in‘the'reVIneu -
scale at a stage lover than that of such Junior, his pay shall be - 'i

stepped upto the' same ‘stage ‘in the revised scale as tha of the . o
. . _ . ,

NOTE~ 5t Vhere a Railvay Bervant ig in receipt'of.personal pay on the |

- first day of January, 1986, which together‘with,his,existinc emolu- L
' ments as’'calculated in dceordance with Clauge (A » Clause (B), o

Clause (C) or Clauge (1), as the cage may be, excecds tho revised

- emoluments, then the difference Tepresenting such'excess shall be

- allowed to such Réﬁlway servant ds personal p2y to be absorbed in
future increages ip pay. o .

_ . such other Examinations under the "Hind1 X
W successfully undergoing training in cash and eccounts matters prior A
S s . o the 1st day of-January;;1986;'while the personal pay shall not be - !
LT P taken into account far purposes of fixation of initia) pay in the ]
- draw personal pay after ] :
vised scale on and from the 1g¢ N i
subsequently for the reriod for which they = o
‘ heir pey in the revigeg ¢
e vaid at the appro-
om the date of fixa-
i “e would have continued
to draw ft, - - . " A )

Teaching Scheme", or, on . C

Explanation:- Por the Purpose of thig Note,
- in the reviged scale" meang the amount o
o0 Uimpediately beyond the stage at which th
0. A the revised sczle, - o o

"appfopriate rate of increment
L increment admissible at and
€ pay of “the employce . ig Lixed

s o g e«

A ¢ In cases, where a Senior Railway servant promoted to a
- . post before the 1stiday of Januar;, 1986 dravs“less P2y in the revised /
- " scale than hig Juniotr who is promoted to the higher post on or aftey
the 18t day or January, 1986, the pay of the Senior Railway servant V
£ should be stepped up to an amount’ equal to the ray.as fixed for his I
" " Yunior in that hipgher post, The stepping up should be ¢
" " from the dete of promotion of the junior Railyay ‘servant subject to W
R fulfilment of the following conditions, namely, . 2
: afv(a) both the "junior and the senior Railvay servants should belong to ;
i the same cadre and the posts in which they have been nromoted shoulg v
: '_”Jﬁff "be identical in‘the“game cadre, . ' :

higher

4 ‘@in(b)'the Pre~revised and revised scales of vay of the lower.and higher N
I .. POsts in which they are entitled to draw Pay should be identical; ang

;J;g(c)"the anomaly should be directl 23 a result of the

i
oy

‘epplication of the
provisions of Ru1e~20183(F3220 of Indian RailwaylEstablishment Code
;Volume :IT op any other Rule or order rem i 2y

“nromotion in the revised scale: "If even in the

e it i .

ixation on such
lover post, the Junior J}
L, 0iTdcer wag draving more pay in the pre-~revised scale than the senior . .
Nekby' virtue of any advance' increments granted to him, provisions of P
:'tftﬂlis Nole gged_npt\be,inyokcd.to sten up the pnj*pg;thqngqgipr ) '

.
o, ~.....:-.wéu- -/ ) . oot
; - 7 .
. "
N )
.

—

OIS
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e orders relalbliy Lo refdration of the pry ol dhe nounlor officer
in accordunce wilh tha ubove proviuions whould b innued under Huly
2023(1“ 27) of Indian lailway Lotabliolment Codo Voluwme 1L and the sentor
officer will be entitled to the next increment on completion of hic-
required qualifying service with effeci. from the date of refixation of pay.

(2) Subject to the provigionn of rule 5, if the pay as fixed in the
officiating post under swb~rule (1) is dover thun the poy fixed in the
substantive post, the formex shall be fixed al the slage next above the
swbstantive pay. - . '
\J

8. Date of next increment in the revised scialer -

-y R ot

LER S —
bt -

o o vy

The next incrdméﬂt of z'Railway servint whose pay has been fixed in
the revised scale gn/aqcordance with sub-rule (1) of rule 7 shall be
granted on the date he would have drawn his increment, had he continued
in the existing scale: ’ :

Provided that in cases where the pay of @ Rﬁilwuy gervant iz stcpped
up in terms of Lote 3 or Note 4 or Noic 7.%o aiitr-rule (1) of rule 7, the

+ next increment shall be granted on the completion of qualifying service

\

of twelve months from the date of the steppins ywn of the pay in the
revised scale; :

Provided furiher that in cagec othcr than those covered by the
preceding proviso, ‘the next incremont of 2~ Bailway servant, vhose poy is
fixed on the 1st day of Jenuary, 1980 t the usme Stare as the one fixecd

__.for gnother Railway scrvanl junior te hip in ‘h: gwre eadng and drawving
. Purkrs o o & v A : R letin &1

pay.at a lover stape than his in the exisline snale, shall be granted on

; R S A i v e e SV Lok oY : .
the same date as admissible to his junmioFy il the date of incremeni of the
junior. hoppens to be earlier; -+ . .0 0%

. A oy

Provided also that in the case of persons~who.had been drawins maxinun
of the exiscting scale for more than e year as on the 1st day of Junuary,

. +1986, next increment in the revised acalyg whall ho n)lowed on the 1ot day

|/
’ dm

»

' NOTE 2: The benefit of additional increment unde

Nl

hanc-CIWRFIE

N

~.

of January, 1986;

Provided alco that in the case of Railvay sorvuanbs who were in receipi
of an ed hoc incremeni on their stagnating for move than iwo yearvs at ihe

maximbm of the existing scule of pay ag on the. Tul duy of Jrunusry, 193G, one

more increment in the revised scale shall be allowed to them on the 1st
day of January, 1985, “in addition to the increment already allowved under
the precedings proviso. ' .

NOTE 1: Vherever-the pay has been fixed in terms-of the above provisos
the efficiency bar will bacome opowative enly with refervense- to cuch birs
in the revised scale, irrespective of whether
.or not crossed or.had been held up at the efficiency b:
scale. .

1c in the existing

r the fourth provico will

21so be nationally aduissible to a Railway sexrvant i?'the sczle in which
he would have got an ad hoc. inerement on his stagnating for more than two
years at the maximum of the .existing scale o{'pay:as on the 13@ dgy of‘

" January, 1986 put for his holding higher offlciat%ng pOSi,‘SubJOCt to the

maxinun of the revised scale not being cxceedeq, irrespective of vhetlher
: ement or noti.

he was actuelly in receipt of the ad hoc incr

.

d ltailvay servant hai crossed

o

~




0
K " g 0 ‘=g ) ' ‘:‘
HOTE 3: Where by the grant of two additional increments in terms of the . | ¢
thivd and fourth provisos, in the revised scale applicable %o the “ .

subuionlive posl, the gubstuntive pay of o Mailway uebvunl exeeeds his
efficiatineg pav at any time, the Railway gervant may be zllowed, in
i caddition to officiating pay, the difference between the afficiatine v
pay and stboiantive pay as personal pay to be abuorbed in futurs %
inerements for. the periods during vhich the substentive voy excceds |
i the officiating pay. ' R

.. ) . |
L ] .

. i ‘
i DNOTE 4:  In cases whére two existing gcales, ‘one,being a promotional R
. scale for the other, are merged, and the’ junior kailway servant, now ».N?«:
4 draving his pay in the lower scale, is receiving personal pay for o
: P stagnating in that scale, and heppens to draw more pay in tho revised
’ scgle duz 1o gf' t .of additional’increment under Rotes 2 and 3 above,
than the pay-of the senior Railway scrvent in the existling higher
seale, the noy o of the senior Railway serwint in the wmevicsd sonle
v chall be ztepped up to that of his junior from the somt duto nnd he .
: ghall drav neéxt increment after completing the qualifying pericd from .
“the date of such stenping up of Pay. ‘

ot e W el

o TOAN Tl

9. Iixation of pay in the revised gcale subsequent to the 1sy day of

| Jamuary, 1985:~ Vhere 2 Railway servant continue to dras his poy din

i the exictine scale and ig brought over to revised scale from o duie }

later than the 1st day of January, 1985, his pay from the later date ,

| in the rovised scale shall be fixed under the Railway Pandemoental Bules )

and for this purpose his pay in the existing scale shall have the game

meaning ag of existing emoluments as calculated in accormdince vith

R : clause (»), cleuse (B), clause (C) or clause (D), as the cuse nay be,

© . of sub~rule(1) of rule 7 except that the basic pay to be talen iute

account for culculation of those emoluments will b2z the basic pay on the i

. later dote afovesaid and wvhere the Railvay servaent is in receipt of ,

i © - soecial pay or non~practising.allowance,his pay shall be fived ofter [

deducting from those emoluments.an amount equal to the apceial puy ox {

" non-practicing wllowance, as the case may bo, at the revisod ruves ?

; - ' .appropriate to the emoluments so calculoted. . . . : ;
1
i

“ B L iy .

“ 10, Fixation of‘bay'on_reappointment af'ter fhe_1st.day of Janunry,
1935 to a -post held vrior to that date - )

I N

A Railway ecrvant vho had officlated in a. post prior to the 1a4
p dey of January, 1966 but was not holding that post on thet date wnd who
. .. on subsequent appoinfment to that post draws pay in the revised scale - S
of pay shzll be allowed the benefit of the provico to Fule 2017 (Fep
o of the Fourth nroviso to Pule 2018B(Fit22C) of Indian Radlvwuy boda-
;i .. blishment Code Volume II, as the cage may be, to the extert it vould i

have been admissible had he been holding that ‘post on the 1o% day of

January, 1986 and had elected the revised scale of ay on znd from A
“that date, o .

-

av

‘.

B R LI T T TP SO SN

11. lode of peyment of errears  of Pay:- Notwithsianding anything

{ -~ .. - . contained in these rules, the arrezrs of pay to which any Railwey

I servant may be entitled in respect of the relevant period undexr these
.. rmdes chall be paid to the Railvay servant either in cash or by crediting

Lo . the same to the provident fund account of the Railway scrvant or by '
S crediting the same to a special savings account to be opened in the , "
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name of the Railway'seryant or nartly in chsh and partly by all op
any of the other modu: afovesaid, as the Préoident may, by order,
determine in thig behalf, : : . \

Ixplanation s . For the purposes of thin rula -

(a) "arrcara of iy, in relation Lo g Railway servant, meang
L the difference Hatucen - o ,
(1) the aggregate of-"the pay and allowances to vhich he is entitled
- on account of- the revision of hig Pay and allowances undexr
these rules, for(the relevant reriod; and -
- |

(ii) the aggregate of the pay and allowances to which he would
have .been entitled (whether such: pay and allowances had been
recelved or not) for that veried had his pay .cnq allovances
not been so revised; .. . ... S

Ve
‘e

-

"i;"fifg(b) "relevant veriod" @éans_the period commencing én the 1gt day
T of Januury, 19&? and onding with the 20th day of september, 1986,

v
!

12, Overriding effect 6f Ruley 1= The provicions of the Railvay Funda-
mental Rules, the Railvay Services(Revision of Pay) Rules,_1947, the
' Railway»Services(Autho:ised Pay) Rules, 1960 and Railvay Services
(Revised Pay) Rules, 1973 shall not, save as othervise provided in
these rules, apply to cases vhere pay ig regulated under these rules,
“to the_extent_thcy are incpnsistent.with these rules.

¥

S «AggéganowenwtoarelaXf:w Where thd-PrebiddntHiu satiofied that the
:,“fFJOperation of all or any of the provigiong of these ruleg causes

© L7 undue hardship in any particular case,.he may, by order, dispense

B with or ielax the require@ents‘of~that rule to.such extent ang subject
“ 7 %0, such conditions ag he.may consider'necessafygfor dealing with the
. v ease in e just ang equitable manner, o

14. Integnretation:~ If‘any question arjigeg rolating -to the intexrpre-
tation of any of the proviasions. of thene rulea, it ghall Lo referred
to the Railvay Bozyd Lox decision.. e

vt

!
. i"
1
;
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S 100

’ Revigeq scaleg

feéa

C O PRy g SCHEDY 1
o ( sER RULha.’ & 4).

for po ts carryinr nres

ent scale° in Group (D), ¢t 4
éxcept pogtg for whi

ch dlffcrcnt Trevised scales are notified °epar1€cly
in the Offices of - (1) Railvay Bogpq o )ecrntarJnt,'(Q) Research Desipgna
& Standardg Orﬁanmsntlon, Lucknow, (3)1unTw ¥
1) Railway Rateq Tribunn], Madran, (5 Rnliwov Liuiqon OffIOC
Nagy Fovementg (Coal) ), Calcuttl (7) a1 n

lndiln Railway: "Institute of & 1gna1 Engineer;ng & T 1
ueounderabad (9) Indlan Roilwaﬂg Institute of
Pun .

Present sca le

n--.——---'

e 425-15-560-f3-00 .
R 3

. -1400-40~1800~EB~50—2300
. b. 425-15-500-EB~15- R
560~20~700 '
45J-15-)eo-na-20-

' Revigeq scale
2 5%, ) "o 4(rs. )
Al bosts in the resent a, 196—34220-LJ—5~ 32 2 { 750-12—u70—EIF14—940
scaleg Qpecifled col.53, b, 200-3-212-4 ~232<F
S 4~240(sG)
~do- 'a, 2oo-3~212~4-2325.r-m- 775-19-955-5’1}44-1025
=240 ' . :
b. 2%-3-206-4-234-.-31}-
4-250 ' :
~do~ | ae 210-4upr ,0-1:13-5-970 0 800—15-1010-}:113-20«1150
‘b. 210-4-%6-;8-4 950-0 .
EB-5-290 - 0 '
~do- . 225—5-260-6-290-133— 825-15-900—EB—90-1200
~dow ' 260~u-)26—133-8-3)0 950-'>0-11 )o-ms_zs-moo
¢ ~do= ST 29o~6-3?6-»an-0 350§
R b, 260—6-3“0—-‘413-6-326- 9)0-20-11 50-1B~25-1500
s 0-366-1?23—0-—390—10—_
400 .
~do- S 260—8-—300—-LB-8-4 975-25-1150-.1?&.30-15/}0
‘ : . 10=380~LB-10.. -430 , ,
~Q Ome 3 ,o-a-)7o-1o-4oo- o .1200-30-1440-12:8-30—1800
EB~10-~480
~dom- 330~1o-5eo-m3-12~‘. 1200-30-1560-.,3.40-2010
: 500~EB-15.560 '
~(0m 580—-12-500-15-530 1 520-30-1560-*:3-40-2040
b 380—12-)00-1:.}3-15
560
=do~ aqmwwwmw-hmwmmwwmm
560—EB-20-640 EB-SO
b, 425-15-530—ED-75-
© 560~20-600 -
-do..

+  —————— S

‘e
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15,

16,

e 174

18,

kR

[ IR

(o~

O™

A1l postis in the pre=~
sent scales
in C01.3.

sneeilicd

1,194 «Senior Pergonal Asaic-
om0 5007 Tl tant (Railvay Soard &
0o, Rttt URUD,S.0. only)

oo - . Private Secretary .

" (Railvay Board only)

Instructions:-(1).ﬂhq,pcviseﬁ sczles of. pay are applicable for all categoriesA

(2)

of Railvay sexrvants irrespoc@i%e of their desifmations strictly
on .the basis of the exicting s
&ve covered by S1,No.19,

Bxcept &5 otherw

tion of these rules,

‘-

Ce
d.

34

425-15-500~EB~15-560~ .

20=540~TEB-20=700=25~
750 : ?
425=19=500=1B=154560=
20=700~F3~25-000.
470155 30~EB=20=550-
EB-25-750 g
550-20~-650-25-750
550=20-5650~25-800
500=20~700-EB=25900
550-25=750-1B~30-900 -

\ 650=30=740=35-300~1iB~

40~960 :

+ 650-30-740-35~890-EB~

40-1010
700-30~760~35-900
775-35=980~40-1000 - .

650~30~740=35=810-ED~
35=830=40-1000=EB~40-
1200 .

840-40-1040

£40-£40-1000~EB-40-1200

 650-30-740-35-880-EB-
L 4b-1040 :

. 650=30~740~35~810-LB~
3)~880L40—1000~EB;40-:

1200 -

cales of nay excent those who

{
0
{

—

1400~40-1600~50~2 300}
60-2600

1600~50-2500=EB=~60-2660

1640=60=2600~EB=752900

2000-60-2300=EB=75-3200 |

A

- 2000~60~2300mEDBw7543200-

100-3500 . ' i
/ 5

2375-75=3200~E3~100-3500 .

2000~60-2300-EB-75-3200<
100-3500

i o LS g e gt g

ioe provided, in the case of an employee _
dxawing pay in the Selection Grpde before the date of publicn~
his pay shall be fixed in the peviged

Q’ -'[,{;. -cdale corxesponding fo such Seléction Grade end the said pay !
" *t;‘*ﬁ chzll be personal “to such employee, : .
. 5 33;‘ . . (3) ™e existing classification of Railway sexrvanis in tizeup int, ;
UL S . ' & 'B' on the basis of the existing scales of pay will {
- continue in the revised scales till further orders. Mo change

' in ‘the classification shoulé be made in the revised scales, f

! < ’,

. .

c.: ‘

. o | . . o e 4 e . ) » .
hhidi o QTN Y , . .o . . . T e ~ s - b,
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'TIE' SECORD SCHEDULE o
Fovm of Option - - : ' 'y
See Rule 6(1)/ < o

'hcreby el

| *(i) 1

ect the revised scale with effect
Lrom Tot Janeary, 1966, ‘ ; :

*(i1) 1 “hereb
- -of pay of my wubulellive/oiliciat

i

ing post mentioned below until:

' ¥ the date of my mexi increment . "

"o oo the date of wy dubreonait increment xaising my.pay to Bs,
- I vecate ox cuene Lo drow pay in the existing scale.

Ll
‘Existing scale

'f. ' Signature . .
: S ' Name -
T S Designation
: o ' 0ffice in which employed
Date: N ' v _

-, Stntion

R

y. elect to continue on the existing scale

‘*To be gcored out if nol applicable

e ACKNOYLEDGEMENT
“A7T ' Received from Shri T T ¢ s/o’.
.- Office/Station . an Options =~ L _
SRR *(1) electing the revised scales ofpay for all the posts from
* 18t January, 1986.." D S
L *(ii),electing to continue on:-the existing scalé of pay of his

-t .- . substantive/officiating post mentioned bélow: until
st % T the date of *hid next increment- :

Designatién

the date of his subsequent incfement raiaing.his pay to I,
he vacates oxr cégsea~to draw pay in the existing scale,

Ixisting ecale__;-

. - : . Signature ..
i ' - o Designation
o Office in which employed -

{2¥To be scored out ifd§9§,§pplicablqg'lf

wieasat e ——

T TR T ——
¥.posts in the Office of the

Lts attached and subordinate offices, The schedule
posts on Railvays, Production Units, Projects and other
ng issued separately under executive orders.

M b )

v “Réilway Board and its
‘in respect of’
‘offices is bei

.
i
) .
Pt it - - o et
S TR 3 W 2 PR R % Tl A s -
| P AR . .
B TP R .
1| o . w— o ratn
f

s

o : + oy
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¥
e

.
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MEMORANDUI EXPLANATORY TO fTiIg RATIMAY SERVICES- (REVISED PAY)
RULES, 19866,
| SR
Rule 1 - fThis Tule is ‘self-explanatory. v b
Rule 2 - This rule lays dowm the categories of -employeesn to whom the
rulegs amply. Meeept for ihe categories excluded under clauge (2), the
rules arc anplicable to all persons under the rule making control of

the President gerving under the administrative control of the Railway
Board, - : .

’

. Rule 3 = Thig rule is‘sclfhexplanatory.

Lo lule 4 -~ In rezpect of guch employees as are predéntly in Group 'B' or

Group 'C' ond for wijom the Pay Comnission has recommended, scales ag :
anplicable 1o any cpierrory of Groun ‘it employeo, - this mule r*~11
not anply till such time as the sceles applicable:to such empl., sg
are notificd. . .
Rule 5 = The intention is that all Reilvay servants should. be hrougsht
over to the revised scales except those who ¢léét to drow Py in '
"~ the existine scales, '

- Thoze wh¢ exercise the option to continue on the existing

scales of pay will continue to drav the dearness pay, dearness
o allovance, ad hoe. dearness allowvance and interim reliefs/at the
rates in force on the 1at. January, 1986 and the' dearness pay will
count towards house reni and compensatory allowances, emoluments
for pension, ete. to the extent it go counted on' the said date.

, If a Railvay servent’ig holding a permanent post in o
substantive capacity ‘and officiating in a higher post or would
have officiated" in one or more posts but for his being. on

_Geputation ete., he has the option to retain the existing

-+ scale only in recpeet of one scale. Such a Railway corvant
may retein the existing seale applicable to a‘pcrmancnt post
or any onc of {kc offidicting posts, In respect of the
remaining nosts he-vill necessarily have to be brought over

: 7 to the rovised cealpes.,

Exnlanation 3 to Dule 5.~ Ag o Railvay servant will have the ontion
© to retain the existihg secle:in respect of only the substantive
or eny offieiating post, a Railwiy servant who rotaing the exige
ting scole in respect of his officiating post will be brought

.

.3 over to the revised secle in recpect of his substantive bost.

"",} . In the revised serle of nubstantive poot DP/ADA/AQ hoe DA ctands

_* 7 .mersed in the reviced pay, vhereas in the officiating scale he
-+ will be 2)lowed the' existing rcten of dearnece. pay end AlA/Ad
""" hoc DA, If his poy were to be refixed in the existing scale of
.+ 'the higher officinting voct with reference to the poy on the

© roviged zcale in'the substantive post, it will give him the
. benefit of deafncsdfallowance, dearnece pay and interim relief
T twvice over, The cxplanation is decirmed to avoid such uninten-
ded beneflit, Co -

v

Rule 6 - This rule preseribec the mannex in which option has to
" be cxcercised and 2lso the suthority who should be apprised

of such option. The option has to Le cxcercised in the appro—
. e \ , , A

. -
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- priate form appended to the rules, It ghould be noted that it is not
S suificient for a Railvay Servant to exercise the option within the LY
.:h‘i ©-  specified time limit but' also to ensure that it reaches the preseribed
S authority within the time limit, In the cage of persons who are outside N
$ India at the time these rules are-promulgated, the period within which the S
j " option has to be exercised is three monthg from the.date they take over o
k.. charge of the post in Indiz. In the case of Railway Servants the revised )
iRt - scales of whose posts are announced subsequent to the date of issue’ of 4
‘these rules, the period of three months will run from the date of such ‘.*E
' | |

c M sdian A
PORSEveiin g

Rty

- . amnouncement, -
o Persons who have reﬁired botween 1ot January, 1966 and. the date-of
“ s, issue of these rules arefalgo eligible to exercise option, :
,’;Rule (1) = This xui@ydeals with the actual fixation of pay in-the . = '
existing scales on gt January, 1986, A few illustrationn indicating
the manner in which pay of Railway servants should be fixed under
‘this sub-rule subjoct to gle

, Pping up of pay wnder Notes below Tule ,
1 - 7(1) are given below:- T : _
?2.5 "AlllustQation No.1: I \ Ceoe -
s B Lxisting scale of pay. - m.260;6f290—EB—6-326-85366-EB-8~390‘10—400
Hh. 77 2. Proposed scale of pay \ ' = 1.950-20-1150-EB-25-1500 .
'; i'? S s, Existing basic pay'f‘ o ' ~;lk.342.00 I, . _ b
  § "4+ DP/ADA at index aversge 608 f &.662;50,:’. i V

'i 5¢ T™vo instalments of iptéiim o

‘relief o - Rs.110.00

6. Bristing emoluments . .- - M5.1114,50

7. Add 20% of basic pay sibject A

J to minimum of R, 75/~ . —_P §5.00
i Co . "1‘.61;;;1 - =1Is.1189,50

: !;__’ i;'” Pay to be fixed in proposed scale —_Ra1200/—~
Illustration‘No.Q o

" Te Existing scale of payt,Ai - m.650—30—740-35-810-33-35e880-40f960 plus

e o " special pay k.1OQ/-;-" .
_t‘fizg,Proposed scale of pay . .- , - m;2375—75-3200~EBf1CO—SSOO(withput any
T : : B - 'special-pay)jT“-" SRR

FExidting basic nay piuo special V \ oo . ‘
©pay : S - 15, 845,00 +.85,100,00 °
4, DP/ADA at index averace 608 ) ' :
‘~yon bagic pay and special pay * - Ps,1%90.60

2+ Two instalments of intsrim

. relief . -~ R 155,00 L o ‘
:,;Dxisting emblumentg - .- . ~3,2490,60 " ;
7+ 438 204 0f basie pey © - < 1169.00 ' .
C R Total, | ' = B5,2659.60 '

Pay fo,b_e fived in p.z"'cibosedjsqalé = R5.2675.00(without any special pay)

“mdmem t
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Illustratior No,3 ~ X

1s Ixiuting oeale of;]my . - M.RTO-A—QSOJED-5~2701with cpoo}ul pay
- : " . of s,10/~ :
i . .
‘ 2. Propoced scale of pay = 15, 800-15=1010~EB=~20~1150 ‘with special
, pay of H,20/=~, .

3. Existing basic pay. ‘ - R5, 230/

4o DP/ADA at index aversge 608 .= 15,463.50

~ . 5 Two instalments of.interim = . - f5,100,00
N relief : ’

6+ Existing emoluments, - . 793.50
Te 4dd 20% of basic pdy subject
to a minimum of m.75/~ N5, 75400

" Potnd, - Tz 66U, 50

Pay to ?c fixedﬁin'prOpoucd scale of pay-f.6875/- plus special pay
of R, 20/=, ) C

Rule 7(2): Thiz folldvs the provisions of Rule 2027(2)(FR 31(2) of the
Indian Reilvay Establishment Code Volume II. It should be noted thzi
the benefit of this rule is not admissible in cases vhere a Railway
servant has clected the revised scale in respect of his substantive
post, but has retained the existing scale in respect of an officiating
post. — ,

NMule 8 - This rule prescribes the manner in which the next increment

; ¢« in the new sczle should be reguleted. The provises to this rules are
o irtended to eliminaie the anomalics of Junior .Railvay secrvents drawing
. more”pay than their séniors by the operation'of the substentive part of
, this rule and aloo taking care of tho Railway sorvantu who have buen
SR . Qrawing pay at the maximum of the existing cecale for more than onc year
e .- &8 on 1,1.,1986 and also those Railway servants who have been stagnating
at the maximum of the existing deale and are actually in receipt of
‘stagnation incremént on ad hoc basis, -

w4 Rule 9 %o 14 = These rules are self~explanatory,
‘ . Ixplanztory Memorandum: - .

[y

3 -

The Roilwey Services(Revined Pay) Mules, 1986 have. been made to
. ~ * implement the reédommendations mndo by the Fourth Pay Commisgion
v 4., with respect to the.pay scales of Group 'B', .Group 'C' and Group 'D
" ’t. \ employees of the Railways . Even though the Cormission has suggested
5 «- <t the revision of pay scales from 1st April, 1986 the Government has
’ , s .decided to give effect to such recommendations from 1st January, 1986
: 'f‘ - in-order to provide greater benefit to the Government.scrvants_in
. general, fccordingly, the rules are being given retrozpective effect
PURTR from 1et January, 1986, It is certified that' the retrospective effect
‘jj'i' ©+ being riven 16 ‘these rules will not affect cdversely any employee to
BT ~ whom these rules apply. :

. * : A’\/‘\Mwﬂw
(' AJN. WANCHOO )
Secretary, Railway Board.

- — a -t A -
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- ;%T~\ S . .
No., PC-IV~86/RSRP/1 0 New.Delhi, Dted seppembez? 19 » 1986
Copy fayiarded to 1= T - L o %

1,-.All Ministries of Covernment of Indla..,

24 Cablnet oecretarlat.'

4

T3 The Comptroller & Audltor Generalzof India, New Delhi.

4. The General Managers, ALl Indion Railvays, C.LM., D.L Moy LCF.,
B " Metro Rallway, Calcutta and WH¢e1 & Axle Plant,- Bangalore. T

. 5., The General Managers (Conutruction), Northeast Frontier Rallwwy, ‘
" Maligaon and Southern Railwhy), Bangalore. et -

%:_6.'_The Chief Administratlve Offioer (Construction), Central Railway, Bombay. o

ﬂTho Lredtor General, R. D.S.O., Lucknow.

: The Officer on Special Duty, il Coach Factory (Kapurthala), BMC Chowl
Mahay Maxket, Jalandhar City (Punjab) ,

..The Chairman, Railway Recruitment Boards, ;5 R ‘ AR

- ’Allahabad, Bombay, Calcutta, Madras,, Muzaf;arpur, uecundorabad; Gauhati,
" Bangalore, Patna,. Privandrum, Bhopal, Bhubaneswar, Chandlg“rh, Aamer, o
glAhmedabad Jammu, Malda, Ranchl and Gorakhpur.‘ S R

.The Chief Administrative Oi‘i‘icer ®)y- comcu  Neir I)elhi, ':‘4331.\: R
“The Addltional General Manager, Rollway Dlnctrifloation, Allahﬁbad.

f'The Chief Praject lManagers,. Railway'Eleourificatlon, Kota,'
5‘Vadodra, Nagpur and Ranchi.;' E

‘The Chief, Admrnlstrative Offloera (R){ Motropolltan Transport Proaect :
(Rullwayg), Delhi, Bombay and Madras.;{ 4~ : . ] j

‘ ,i The Prlnclpal, I.R.T1. S. & T, L., uecundelabad
0" 15, The Principal, T.R.I.A.D.T,5 Puney’
i Principal, I.R.I. M. & E.E. ’ Jama.lpu.r. o

Ty

Principal, Railway Staif College, Vadodra.. '

Secretary, Railway Ratcs Trlbunal, Macras - 28

‘Railway Liaison Officer, New: Delhi;" '. Ce e
Director (Movement) Rarlway 17 - N.S. Hoad Calcutta.
Joxnt Director, Rall Movement, Mubhalqurai. . h

Chief Administrative Of‘[‘:.cor (R) D.C.V., Patiala.

.Joint, Director, Iron & Steel 3-Ko;la’hat Street, Calcutba.h

‘L§;24.3'The Chief . Admlni“tratlve Officer, Central 0rgan1§atlon for Prezght, .
k?ﬂ;/ C.Operatlonal Information Centre, Lok-Nayak Bhavan, New Delhl. :

ﬁtiThe Chief Project Administrator, Central. Organisation for Operation
#, Information System, Delhi oafdarjung Hallway Station, Chanakvapurl,
?wNew Delhl = 110021+ . -,‘ -

chentral System for I.R. (1G), 9th Floor, ‘A' Wing, Lok’ hayay Dhavan, '¥han
[ Mazkot, New Delhi 110003., : » |

P \ . e 1]

The: Chlef Project Admlniatr tor, Central Organlsatlon for Frolcht Operationa‘
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'NONTHBAST FROMPIER RAILWAY,

CFICE OF THE /7(“ §

. / Ab, Bax"uu -/ ' - D, ’)/ LUHDI
e L e PP/ ING / : ' et P/ L
| DOl WAV itGhestr,) ' pr.s/1y/oa, ‘

Duar Elicl Chultraborty,

" Gubi= Stepping up of pay of sanlorg,.

In-terms of Ely, Board's letter No, PC~III/84/UPG/19

dated 25-6~85 and .13-8-85 eirculated under CPO/MLG's leggor .
Now E/205/73/ Pt, IV DATED *}juxk 10-7=85 and.29-8-85 except the
catogorles of Fireman 'A' and DAD all other running categorios
were re-gtiuctured woe, I, 1,1,84 on proforma fixation and
Ve €e £y 1, L, 85 with monetary benefit, The gategories of Fireman
'A' and DAD, which wore not ro-structured, were however glven
the beneflt of gpeclal pay @ BRs, 15/= peite to the extent of
| 30% of posts in each category and accordingly, sple pay was -

- sanctioned in favour of the seniortiost persons in each categorys i

' . With the introduction of revised scale wy6,f,' 1, 1,86
K . (4th P,C.); the element of spl. pay Ks. 15/=uas done away but
; the same was allowed to be taken into account intthe fixation
1 f of pay of Fireman'iand DAD in terms of Rly, Board's lettor No,
g . PC-1Iv/86/nsup/1 at, 19,9,86 received under GM(P)/MLG's No, .
N ' £/205/111/43(M)i- dated 29/7/91, Thls exercise created anama= ,

' 113 whureby the pay of shunter prowmoted prior to 1, L8& ‘
A/((was fixed ‘ut lower stages whereas the pay of those enjoying
~ the spls pay was fixed at higher stages on promotion as

shunter in the revised grades,

3.

. Consequent on the above, now the senlor persons
} * drawing lower pay than their jJuniors have claimed stepping
\\\ up of thulr pay to the extent of their junlors, 4 proposal
) for stepping up of the pay of senior persons was sent to
(o Accounts for vetting but Accounts has returned the proposal
. shout with following observationst

4—‘, '
i5 7 " ". It is seen from the case. No, /41/1/LM(Restr, )
|
;
|
l
{
}
f
|

e o
.

at PP~4 that Junior goods drivers are drawing
uwore pay than thelr senlors on account of Uixing
of pay after taking special pay of HRs, 15/~
- into accounts »

~In simllar cases Rly, Bdw 's decision bas been

wobtalned, But it seen that Bd, 's decision varies I
uecording to moerit of individual casess Hence the
case way kindly be refeorred to CPOW/N.F.Rly,/Maligaon
for obtalning clarification from Rly, Board."

N ‘—_"'f"\_..‘.o-'— " —

[ N

In view of the above, it 1a'requested that necéssary
clarification may plecase be comuwunicated for the purpose at
an eurly date since thlsg lgsue 1s wost likely to be ralsed 1n

the FNM algos '

This;may please be troated'as.urgent by commupicatipg
early declsion, . '
4 With rogurds,

.i-;
ol
Yours sincarely,fwf ]
Wit
Q}t’“ - -~ )
{ AP, DBarua )

g

Tos . v

Eri M. R.Chakraborty,
By CPQ/Aan/Huliguou.
. r !,)




' ‘ .“ . “‘ ‘. .' ,;' ‘:
“ . % .' - . ’ . \ - : f %

' ‘ . - ,L) . ’ :‘." ' e ‘- ‘ ’ }v

S Y e

; N : : - T |

” ! . : ' 4 ‘oo . (. ;-

He FoRat J;mw. \o v }

. E ) . N . J to }‘

*10- E/ 23 1/II Iy oO(M) Ipnsa, Mali gaon, d{:d: 3/6/24 | s ‘ b

".3‘ R% 0 . ' N ) . i

DRMr )/ Tl ing, - o . o |‘. :

T A

Sub:~ Stepning up of pay of seniors,

] . ” ROII— Sr.D20/1MG's D,0, No, I‘/41/1/D&(Rostr) . |
, R o
? £y 4 . . 7 .. . J . . ‘ -~ {
\ AR : ! - ‘ : W . ' oY
; oo j ' \ :

v i ‘ ‘ I
: - . K Verbat;.m coments of FA& CAO on the dove case 18
i a¢ under= . :

s of ke,

/" Tho prosidont's decision No,3 under rule 1318 .
{FI)- zlﬁc) as well as CPO/PNO's elircular Vo, . 2
r/mS/op IX(C).dtds 6,4,79 has clecrly spelt A
out tho circumstances under which the st;epmn" Co
up of pay of senlor to tho oxtm L of Junior is ‘ o
{&11]:.3.:4.1)16. . { . lg.

In the instant case, the junlors are gotting cy
nore nay then the enlor staff due to fixation-
.of. thelr pay by taking intn account the spl, pay in
‘fixation at Lho time of pronntuon to the highor
nosts while the nay of the senior staff has boen
Eixod. ot a lownr tone without toking accowmt the |
gpl, pay ints fixatlon due to snl, paynot balng |
grantad to theom and theroby they nre @ptting lassg
P&y t.han the junlors, .

Mg e gy gy

Ak,

PO P

el wr T S

: A(,ai.n Rule quoted under CPO's letter No,B/2nG/0
il "o PE, IX(C) drtodr 6,4,79 has also elearly stateds
f ‘ - . *If in the lower grtﬂos the junlor eunlnyca Aravs
: hicher rate of pay thon tho senlor emmloyea, dus to .
‘ glvince ineremont or secelerated promtion ctel, !
“"the stepplng un of poy of senlor emplnyee 451l not
bo mnllcabla. §

In viow of the above c].cmr Lnstructlon, there Is
no justf_i‘;cat&on for stenpping un of pay of the senioys
tn the extent of tholr Junlors in tha bove elrcurutances,

oS4/

for GENEMAL MANAGER (),
N, Rly, MIIC,

L 2B01NS,
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Dato of promotion 'fron i‘irenan’A' &
" DieBel ABBtteDrivor to the ngxt . -
higher.grado is0% Shunters,

TRy SrETE Rads G .

S

SN@ Ngne's O, Case Nos '+ . Date of promotion, .
8/snri. - : i B
1 Chitta Rn, Paull OA 175/9%5 ' 16:3-65,
2. KuPaPauly . 0A 211/95 28-6-85%
3% Ranjlt Kr.Doy® % 210/%5 112284,
. 4% Jiban Krishna Sarkar, * 212/95 T=6-64 s
5% Manindrglal Deb? » 209/95 9=3-65,
65 MiC.Chandal - . 230/95 8664
T8 FiK4Baldye) " 240/95 2622654
8% Priyotosh.Nghgy " 225/9% 17-3.85%5  _
9% RIKiBasak's .o 236/% 153854
- 108 Parimal ChiDey(I1); ™ 228/%5 °  13-g-gq. . S
11% MJLeBakshi . " 229/95 26265, L e
12, Ral Mohon Roy, " 237/% 11365
135 Kartick Ch,Dey, n231/%5 0 22-41.5,
" 14% Gopesh, CheDgn, " 232/% 19-3-65,
154 Harendra Kr,Dey, " 233/95 24365,
166 Mani Lgl Roy; " 224/95 19-265,
L 0T6 PUp KeMadumder, - - % 234/%5 . 11-3.5.
VR84 RMachoudhury ¥ Sroewlop3gfes 31584
" 77196 Kala Cheand Sgngt W 226/%5 262855 ., .
= 20§ run Kanti Dgs; * 227/9%5 - 26265, * o
e Jadu:%girgl;orty;[ a 238{?5 | 31‘.12-85’3’ .
22§ Dulal Kgntd Dedy . " 161/%5 231386

233 AJLt RroChekraborty} * 235/% 18~12-86.

Referred in the Plalatdefiopn s tubio~ .

| 72%% Gopal Chisdey a0 941696 " Y
‘ y : ey — —
26% Motilal Majunder i 9=l =86
27% NfiDi-.Chak'raborty ool 8410388

dobn gth /5796
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: ‘ Divie sional Rl.y.ll':hﬂbor(i ), 4

Lu nding, -
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L)

Tha poy of urj_ Dal sl Kantd Dm,,(nuw Luntmllur/l.llh ln luvl“.\ul
senl u ftshouint vu-Cliod o Houtivor by thi'u_ It '\\\.ull'lL ul LAy
oy " L.)]-uuvu Ltutl by f\cc.ouuta. . . :

Proviously fl:r.ng‘ T e Yoy flvade .
1200/w 0 n 1.1, 6. ps Shuntar 1275/ onl.1. 26“,‘.55' DAD .
1370/ - on 1.1, €7. .

45 A Loy rixod at w,1300/« wel 9,168, .
1350/ = on 1,1, 84, 11x0d 8L B, 1320/ - wel 2,1, b,
- Prouwd i ds Shuntor in senlc

Pay au Proms tion ns Ghods on pProuwo.tion ds “mu,l in seqle .

415002040/ uy

D LVtu. 'i“’l)i Al o 1410/ =in
“ile + 135041270 o ‘I}é £, | 260~ 0n 1.1, 82, :
1. 4. v 1860/ 1.1, 60y . '
X Pay fized ‘at N, 1440 on nro:.,otlon '
. 1440/- wteda® 1 de @By 25 goods Iriver wof 12,4,u8 in.

. 14.(,0/— on 104.90 S(a"lU T 1.5350.2¢ OC/ .

1520/« on 1,4,91 14 Q/..] 4,9,

1560/ on 1,4;9° f A

1600/ -~ or: 144,93 500/ l.a'go
‘ ’Lc-:()/r oen 1.4,94 500/ 1.4491, . .y

180y L o 1.4,95 1(,00/_, 1.-,99, e

Pey tixed on prowotlon 1640/« 1,4.93,

as Crev Controller 'at. 160/ w 144,94,
re e 9180/ In scrle p. ' 1720/ = 1,4,95,

rJOrJ()-‘. C\O - \Ul .50 1.90. 'l) P~ lJ-Q(Ud on pr(.)ml.)uon P“’ byd“
Pey fized on option at **  controllor nt r.2040/< in *co.lo e
e .-9/‘0/" \1JL 10(1.9«3 ns OOU()..‘,%(UU/- V.Uj. \JO l 9-_).. :
(i;ﬁsﬁlntuindm (z),: a;uc S pey tixid on opuun_ & e 2200/
' L Ly W00 1.4,95 85 CC in seale 1i.2C00.
Tids issues J-l\ uUPOl‘CGblen'Qf 32007 - from thy drtg of zccural inm
642_,(“’,( e Tixetion, B : CLuhLllt' sub, {,1 rdo B LTy

— K
J2, /g k3 (10495 L S '/'/ : :
. ' for D1v1.,3.ona:l hlj.hmn[’unl’)
II . Redil way, ;. Lumaing,
' Cony to Ou(ul ) i1l endstoff cnncorned thro bk’zb(LIIu.
e for Diy;@om& hl,/. danager(P)
\% o Ny 'F,: Redlwey : Luunding,
Py
4 '! A ' . '\ /
sl o e
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